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To,

The Deputy Registrar (Judicial),
National Green Tribunal,
Principal Bench,
New Delhi-110001

Sub.: Hon’ble NGT order dated 23/12/2022 (O.A. No. 912 and 913/2022) in the matter_of
Manav Seva Sansthan and others Vs. Union of India and Others, before NGT, New
Delhi.

Hon’ble Sir,
That the Hon’ble NGT has passed the order in OA No. 912 and 913/2022 in the matter of

Manav Seva Sansthan and others Vs. Union of India and Others on 23/12/2022.

Frees In view of above, we direct a joint Commitiee of CPCB, State PCB and District
Magistrate, Balrampur, with State PCB acting as nodal agency, to ascertain the factual position and
take remedial action in accordance with law. An action taken report may be filed within two months
by e-mail at judicial-ngt@gov.in Perferably in the form of searchable PDF/OCR Support PDF and
not in the form of Image PDF. The report may cover compliance of both the industries with
reference to the consent conditions, particularly ZLD condition and consented mode of disposal of
effluents. Analytical results of samples collected by the applicant may also be adverted to. A copy of
the report may also be shared with PPs for their response, if any, before the next date, by email. If
there are any other orders with regard to the said units by any other Court, the same by
mentioned....."

With respect to the above it is submitted that in compliance of aforesaid order passed by the
Hon’ble NGT on 23.12.2022, M/s Bajaj Hindusthan Ltd, Vill- Itaimaida, Utraula, Balrampur has
been jointly inspected by S.D.M. Sadar Balrampur, A.S.O. Regional Office, UPPCB, Basti and
Central Pollution Control Board (CPCB) officers on 27.01.2023 and M/s Balrampur Chini Mills Ltd
(Sugar Division), Balrampur has been jointly inspected by S.D.M. Sadar, Balrampur, Regional
Officer, UPPCB, Basti and Central Pollution Control Board (CPCB) officers on 24.02.2023 and
25.02.2023.
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On the basis of recommendations made by the Joint Committee, UPPCB has issued
directions on 20.03.2023 to the unit M/s Bajaj Hindusthan Ltd, Vill- Itaimaida, Utraula, Balrampur
under the provisions of” Air (Prevention and Control of Pollution) Act, 1981[Annexure-(i)] and the
provisions of Water (Prevention and Control of Pollution) Act, 1974[Annexure-(ii)].

On the basis of recommendations of the Joint Committee, UPPCB has also issued directions
on 20.03.2023 to the unit M/s Balrampur Chini Mills Ltd (Sugar Division), Balrampur under the
provisions of Air (Prevention and Control of Pollution) Act, 1981[Annexure-(iii)] and Water

(Prevention and Control of Pollution) Act, 1974[Annexure-(iv)] for compliance of

recommendations mentioned in the joint committee report.

The copy of the Joint Inspection Report and copy of directions issued to the aforesaid units

by UPPCB is annexed herewith in compliance of the above directions of the Hon'ble NGT for your

kind perusal.

With Regards,

=

Enclosure: As above @/”F/

(Chandresh Kumar)
Regional Officer
U.P. Pollution Control Board,
Basti.

Copy to: Following for information and further necessary action.

1. Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida, District-GB
Nagar, 201301.

2. Chief General Manager, M/s Balrampur Chini Mills Ltd(Sugar Division), Balrampur for
compliance of the direction dated 23.12.2022 passed by Hon'ble NGT in the matter of O.A.
No. 912 and 913/2022.

3. Sr.General Manager, M/s Bajaj Hindustan Ltd., Vill-Itaimaida, Utraula, Balrampur for
compliance of the direction dated 23.12.2022 passed by Hon'ble NGT in the matter of O.A.
No. 912 and 913/2022 .

4. Chief Environmental Officer, Circle-6, U.P. Pollution Control Board, Lucknow.

5. Law Officer-1, U.P. Pollution Control Board, Lucknow.
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Regional Officer
U.P. Pollution Control Board,
Basti.



Annexure-(i)
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1. The unit has to installed easy ladder for the monitoring of flue gas emission as per

CPCB guideline.

2. The unit shall maintain the preventive measure to control the fugitive emission in
bagasse handling area.
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— Annexure-(ii)
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e The unit has to carryout studies for impact assessment of treated water utilization
on agriculture land and rate of ground water recharge through the pond adopted

by them.
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1. The unit has to installed easy ladder for the monitoring of flue gas emission as
per CPCB guideline. | |
2. Housekeeping in Boiler area, Juicer section and ETP are required to be
improved.
3. Unit must follow the protocol for transportation and disposal of fly/bottom ash.
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Annexure-(iv)
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1. Housekeeping in Boiler area, Juicer section and ETP are required to be improved.

2. The unit shall submit water balance and adequacy assessment report of effluent treatment facility by the
expert institute of the field concern as the unit has modified the treatment Jfacility recently.

3. The unit must take appropriate corrective measure to improve the treatment efficiency of ETP with
respect to BOD comply with the prevailing consent condition under Water Act.

4. The unit must install the OCEMS at the end of treatment process at ETP to have representative
monitoring of desired parameter.

5. As the unit is not discharging any treated or untreated wastewater outside the premises in this regard
unit must submit report with appropriate evidences to SPCB.
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Joint Inspection Report of M/s Bajaj Hindusthan Limited
in the matter of
Manav Seva Sansthan & Anr. Vs Union of India and Ors.
in =

OA no. 912 and 913/2022

Background

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 23 December
2022 in the matter of Manav Seva Sansthan & Anr. Vs Union of India and Ors. in case of O.
A. No. 912 and 913 /2022 to ascertain the factual position and take remedial action in accordance

of law. Relevant para of Hon’ble NGT order is as under-

“...1. These two applications involve identical grievance against two Sugar Mills - Balrampur
Chini Mills Ltd. located in Village-Bishunipur, Tehsil & District-Balrampur, Uttar Pradesh and
Bajaj Hindustan Sugar Mills located at Tehsil Utraula, Block Shriduttganj, District Balrampur
Uttar Pradesh. It is alleged that both the units are discharging untreated industrial effluents in
storm water drain/nala which is then released into the Suwaon Nala, a rain fed rivulet connected
with the Rapti River, which forms part of the Ganga River basin, in District Balrampur, UP.

2. The applicant has referred to earlier order of the Tribunal dated 27.04.2017 in O.A. No.
337/2016, Shailesh Singh v. State of Ultar Pradesh by which the Tribunal considered an earlier
grievance against Balrampur Chini Mills Lid. Finding violations, the Tribunal directed remedial
action, including payment of compensation as mentioned in the said order. The applicant has
annexed samples of waste water in the vicinity of the unit’s showing exceedance of parameters. It
is stated that as per EC condition the unit has to be ZLD and use effluents in its process, instead
of discharging the same into the stream, as is being done. The applicant has also annexed a copy
of representation dated 09.07.2022, addressed to the statutory regulators on which CPCB asked
the State PCB vide letter dated 22.07.2022 to look into the matter and take remedial action in
respect of both the units - Balfampur Chini Mills as well as Bajaj Hindustan Sugar Mills.

3. In view of above, we direct a joint Committee of CPCB, State PCB and District Magistrate,
Balrampur, with State PCB acting as nodal agency, to ascertain the factual position and take
remedial action in accordance with law. An action taken report may be filed within two months by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and
not in the form of Image PDF. The report may cover compliance of both the industries with
reference to the consent conditions, particularly ZLD condition and consented mode of disposal of

effluents. Analytical results of samples collected by the applicant may also be adverted to. A copy

O. A.No.912 & 913 0f 2022, Manav Seva Sansthan & Anr. Vs Union of India & Ors. QPage 10f12
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of the report may also be shared with PPs for their response, if any, before the next date, by
email. If there are any other orders with regard to the said units by any other Court, the same be
mentioned.

List for further consideration on 24.03.2023 ... gy

Copy of the reference NGT order is annexed as annexure no. 1.
In compliance of NGT order, joint inspection of M/s Bajaj Hindusthan Limited (Sugar) at Utraula,

Balrampur, U.P., have been carried out during Jan 27, 2023 by following team members-

1. ShriRaghuvir Singh, A.S.O., UPPCB, Regional Office Basti.
2. Shri Rajendra Bahadur, S.D.M., Balrampur
3. Dr. D. K. Soni, Regional Director, Regional Directorate, CPCB RD, Lucknow

Salient observation in the light of Hon’ble NGT directions dated 22.12.2022, recommendation
based on site inspection and available records of each unit are as under.

A) M/s Baja Hindusthan Limited (Sugar Division), Village Itaimaida, Utraula, Balrampur :

A: General Information

1

Name and address of the unit

M/s Bajaj Hinduthan Limited, Village Itai,
Utraula, Balrampur U.P.

2 Name of the Proprietor/ Contact person | Sh. Himanshu Kumar Manglam
Designation Sr. GM/Unit Head
Contact No. 09719102454

3 Year of Comm. 2006

4 Sector Private

B: Water Pollution and its Control:

1

Water Supply Source

Tube well -03 nos. (Avg. for 2022-23)

Water Consumption (KLD) 1119 m’/day (Avg.)
» Industrial 1062 m’/day
» Domestic 57 m’/day

2 Waste Water Generation (KLD) Avg. for 2022- 23
> Industrial 553 m’/day
» Domestic 48 m’/day

3 Waste water treated (KLD) Avg. for 2022-23
» Industrial 553 m’/day
» Domestic 48 m*/day

0. A No.912 & 913 0f 2022, Manav Seva Sansthan & Anr. Vs Union of India & Ors.
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Details of ETP
» ETP Description

Activated Sludge process with diffused aeration
system up to tertiary treatment. Oil skimmers
installed for O & G removal. Separate (Sulphur
Removal System) SRS has been installed. ETP
comprises of Bar Screen, Mechanical Oil and
Grease Trap, Mixing Tank, Equalization Tank, |
Primary Clarifier, Anaerobic Tank, Aeration
Tank, Secondary Clarifier, Pressure Sand Filtér,
Activated Carbon Filter and Sludge Drying
Beds. Flow chart annexed as annexure 8

5 Mode of disposal of treated effluent Treated effluent from ETP is collected in lagoon
then used by farmers on agriculture land.
6 Flow measuring device installed at | Electromagnetic flow meter
outlet of ETP
7 Status of Consent under the Water Act- | Valid up to 31.12.2023
1974
b (I) Information regarding Ferti-irrigation
B. Details of treatment of effluent before | Treated through ETP
ferti-irrigation
Q. Command area for irrigation 267 Hectare
D. (Available land area)
3 System of transportation of treated Pumps through HDPE Pipeline
effluent upto field.
B. Formal agreements with farmers for Yes (as reported)
using treated effluent
5 Storage facility available for treated 01 nos. lagoon having capacity 12,500 m’
effluent during low demand period
6 Quality of effluent being used for ferti- | ETP treated effluent
irrigation
C: Air Pollution and its Control
1 Sources of Air Pollution Boiler- 03 nos. (3 x 90 TPH)
2 > Type of Fuel used Bagasse
» Stack details with APCS Chimney height- 60 m
APCS- Wet Scrubber
3 Status of Consent under the Air Act- | Valid up to 31.12.2023
1981
D: Waste Management
1 Type & Quantity of Waste Generated ETP sludge —120-150 Kg/Day
Press mud — 215.9 Ton/day
Boiler ash — 39.7 Ton/day
Used oil- 0.0082 KL/day
2 Facility of Storage/ Disposal ETP sludge-Used as manure by farmers
Press mud- Sold to vender
Boiler ash-Dispose off in low lying area
Used oil- Mixed with bagasse and burnt in
: boiler
3 Disposal of waste As mentioned above
4 Status of Grant of authorization Valid up to 31.12.2025
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Observations:

iz

The unit has provided display board regarding hazardous waste generated outside the main
factory gate, on quantity and nature of hazardous chemicals being used in the plant, water
and air emissions and solid waste generated v#tthin the factory premises in compliance of
Hon’ble Supreme Court order dated 14.10.2003 in the matter of Writ petition © No.
657/1995 (Research Foundation for Science, Technology and Natural Reéource Policy Vs
Union of India & Ors).

The unit has installed in 2006 and as per EIA notification 1994 the unit was excluded from
procedure to obtain NOC from SEIAA. Hence the unit was exempted for the NOC from
SEIAA. Notification in this regard attached as Annexure-2 for reference.

The unit has obtained the NOC from UPPCB in 2005 and 2006 for 33 Megawatt electricity
generation through co-generation power plant mode. The unit has valid consent under Air,
Water Act and Authorization for handling of Hazardous waste from UPPCB. Copy
attached as Annexure-3, 4 & 5 for reference.

The unit has obtained NOC from Ground Water Department, Ministry of Jal Shakti, Govt.
of Uttar Pradesh, which is valid up to 17/10/2026. Attached as Annexure-6 for reference.
The unit has 03 boilers with capacity 90 TPH each for power generation and utilities.
Emission from boilers is vented through combined stack of 60 m height. Boiler is
equipped with Wet Scrubber as APCD.

During inspection, it was found that the unit has installed monkey ladder which is unsafe
for stack emission monitoring for the flue gas and not aligned with the prescribed
guideline of CPCB. Unit has submitted an undertaking for the installation of the circular
ladder on the existing stack as per CPCB guideline. Attached as Annexure-7 for reference.
The unit has infrastructure of co-generation of power of 33 MW with combination of
Sugar production. During inspection, the unit was in operation for crushing season FY
2022-23. As informed by the unit representative, the unit has started its cane crushing on
04.12.2022 for the current crushing season (2022-23).

The unit has presently three (03) bore wells to meet its fresh water requirement.
Electromagnetic water meter is installed in each bore wells. Log book of fresh water
consumption is maintained. Copy attached as Annexure-8 for reference.

The unit has installed 02 rain water harvesting pit within premises and adopted 0.6280
hectare pond area of the nearby village with agreement from Gram Pradhan. Cgpy

attached as Annexure-9 for reference.
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10.

11.

105

14.

15.

16.

17.

18.

The unit has installed OCEMS at the outlet of ETP and it was informed that OCEMS is
connected with UPPCB and CPCB server. On the day of inspection, OCEMS was found
functional. Login credentials of the OCEMES attached as Annexure-10 for reference.

The unit has informed that the unit has got monitored particulate matter in stack emission

and wastewater and noise monitoring by the third party once in a year. Copy of the report

annexed as Annexure 11 for reference.
Calibration certificate of OCEMS installed for stack emission and ETP is attached as

Annexure-11a for reference.

. The unit has constructed a lagoon with capacity 12,500 m’ for storage of treated effluent. It

is informed by unit representative; treated effluent is being used by local farmers for
irrigation purpose which is transported via closed pipeline.

The unit had got prepared irrigation management plan from National Sugar Institute,
Kanpur, Uttar Pradesh, India for utilization of treated waste water in irrigation. Copy
annexed as Annexure-12 for reference.

The unit has installed sulphate removal system to remove Sulphur form effluent and
treated effluent was goes to ETP for further treatment.

During inspection, it was observed that wastewater generated from sugar and captive
power plant from various activities i.e. washing, cleaning and process are treated through
ETP and stored in storage tank. Further it was distributed to the farmer for the use of
irrigation in agriculture land. Sample from the outlet of ETP was collected by CPCB

Lucknow. Analysis results are presented below:

Sampling Parameters

Location pH TSS BOD COD Oil and
(mg/l) (mg/l) M e

ETP Outlet 7.44 26.1 20.6 110 BDL

Consented 5.5-8.5 100 30 250 10

condition

*BDL- < 5 mg/l

It is evident from the results that outlet of combined ETP for sugar and energy unit are
meeting with the stipulated norms with respect of consented parameter.

During inspection it was observed that the unit is using treated wastewater for dust
separation system in coal handling plant, on road for suppression of dust and for irrigation

the green belt developed by the plant.
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19. The unit has installed combined Sewage Treatment Plant (STP) for township of Energy
and Sugar unit for treatment of domestic wastewater.
20. The unit has consent for the disposal of fly ash in low lying area.
' T
Visit of Satnaryia nala:

Satnaryia Nala originated from a pond of river épproximate 0.5 km from Unit in west
north direction from village Patwaria. A storm water drain/local drain which’s carrying
domestic waste water and passes nearby area of of M/s Bajaj Hidusthan Limited, discharging
into Satnaryia Nala. Further this nala travels approximate 2-3 Km and meets to River Aami at
Dhansi Village. Committee had decided to collect the environmental sample from Satnaryia
nala to before confluence to R. Aami to evaluate the impact of industrial discharge through
Satnaryia nala.

The analysis results of Satnaryia drain for pollution sensitive parameter are as under:

pH- 7.81,

TSS- 12.3 mg/L,

TDS- 395 mg/L,

Sulphate as SO4*- 74.9 mg/L,

Phosphate - < 1.5 mg/L,

Nitrate- <2.2 mg/L,

COD- 16.3 and

BOD- <5 mg/L.

From the analysis of sample collectéd from Satnaryia drain, which was claimed by
compalinent, is getting pollutant beacuse of discharge of untreated wastewater from M/s Bajaj
Hindusthan Limited, it apperars that none of the pollutant as per the general discharge
standard under Environment (Protection) Act, 1986 found exceeding the limit. Aquatic animal
including Fish as well as Pyto planton including Nymphaea lotus (white lotus) found in the
Satnaryia drain. The drain was not looking like a wastewater drain but it was like a natural
strom water drain and no traces of industral dischage found during visit.

During visit to the M/s Bajaj Hindusthan Limited the all the strom water drain leading to
outside the primeses were found dry. A natuarl strom water drain near the boundary wall of
unit seen without water. During visit to Satnaryia drain, it was found that the flow of this drain

discontniue at many palces.
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Source: Google Map
Map-1: Google Map of M/s Bajaj Hindusthan Limited, Satnaryia nala and River Aami

Conclusion and Recommendations:

Conclusion:

1) As such no outlet treated/untreated industrial effluent of M/s Bajaj Hindusthan Limited
was found mixing with Satnaryia nala during visit to site, which has been further
confirmed by the analysis of drain water quality. Evidences indicates that no traces of
the industrial discharge into Satnariya nala.

2) During inspection of Satnaryia drain, aquatic animal including Fish and pyto planton
including Nymphaea lotus (white lotus) were observed in this drain. It is evident that
no untreated wastewater is being discharge by the unit in to the drain.

3) As per the prevailing consent condition under the Water Act the unit is complying.

Recommendation
1) The unit has to installed easy ladder for the monitoring of flue gas emission as per
CPCB guideline.
2) The unit shall maintain the preventive measure to control the fugitive emission in
bagasse handling area.
3) The unit has to carryout studies for impact assessment of treated water utilization on

agriculture land and rate of ground water recharge through the pond adopted by them.

[

Raghmvir Singh, Rajenged Bahadur, Dr. Devendra Kumar SX)I’]\I

A.S.0O., UPPCB, S.D.M., Balrampur Regional Director
Basti CPCB RD Lucknow
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Photo gallery of M/s Bajaj Hindusthan Limited Village Itaimaida, Utraula,
Balrampurin the matter of O.A. No. 912 & 913 of 2022 “Manav Seva Sansthan &
Anr. Vs Union of India and Ors.”

M/s Bajaj Hindusthan Limited

Pic. (02) During visit, No bypass was observed
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Pic. (03) ETP Intel

Pic. (04) Cooling Tower
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Pic. (05) Launder of clarifier is unscientific

Pic. (06) OCMES for ETP
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Pic. (08) Boiler Stack
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Latitude: 27.347547
Longitude: 82.318742
Elevation: 102.66+7 m
Accuracy: 22.8 m

Time: 27-01-2023 17:.05

Note: Utraula Powered by NoteCam
Pic. (09) Contaminated drums and chemicals storage shed

Pic. (10) STP for Township
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Item Nos. 01 & 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(THROUGH VIDEO CONFERENCING)

Original Application No. 912 and 913/2022

Manav Sewa Sansthan & Anr. Applicant(s)
Versus

Union of India & Ors. Respondent(s)
Date of hearing: 23.12.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary, Advocate
ORDER
kS These two applications involve identical grievance against two

Sugar Mills - Balrampur Chini Mills Ltd. located in Village-Bishunipur,
Tehsil & District-Balrampur, Uttar Pradesh and Bajaj Hindustan Sugar
Mills located at Tehsil Utraula, Block Shriduttganj, District Balrampur
Uttar Pradesh. It is alleged that both the units are discharging untreated
industrial effluents in stofm water drain/nala which is then released into
the Suwaon Nala, a rain fed rivulet connected with the Rapti River, which

forms part of the Ganga River basin, in District Balrampur, UP.

2 The applicant has referred to earlier order of the Tribunal dated
27.04.2017 in O.A. No. 337/2016, Shailesh Singh v. State of Uttar

Pradesh by which the Tribunal considered an earlier grievance against

12



Balrampur Chini Mills Ltd. Finding violations, the Tribunal directed
remedial action, including payment of compensation as mentioned in the
said order. The applicant has annexed samples of waste water in the
vicinity of the units showing exceedance of parameters. It is stated that
as per EC condition the unit has to be ZLD and use effluents in its
process, instead of discharging the same into the stream, as is being
done. The applicant has- also annexed a copy of representation dated
09.07.2022, addressed to the statutory regulators on which CPCB asked
the State PCB vide letter dated 22.07.2022 to look into the matter and
take remedial action in respect of both the units - Balrampur Chini Mills

as well as Bajaj Hindustan Sugar Mills.

3 In view of above, we direct a joint Committee of CPCB, State PCB
and District Magistrate, Balrampur, with State PCB acting as nodal
agency, to ascertain the factual position and take remedial action in
accordance with law. An action taken report may be filed within two

months by e-mail at mdicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.
The report may cover compliance of both the industries with reference to
the consent conditions, particularly ZLD condition and consented mode
of disposal of effluents. Analytical results of samples collected by the
applicant may also be adverted to. A copy of the report may also be
shared with PPs for their response, if any, before the next date, by email.
If there are any other orders with regard to the said units by any other

Court, the same be mentioned.

List for further consideration on 24.03.2023.

A copy of this order be forwarded to the CPCB, State PCB, District

Magistrate, Balrampur and the PPs by email for compliance.
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The applicant may furnish set of papers to CPCB, State PCB,
District Magistrate, Balrampur and the PPs by email and file affidavit of

service within one week.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Prof. A. Senthil Vel, EM

December 23, 2022
O.A. Nos. 912/2022 & 913/2022
A



AN

MINISTRY OF ENVIRONMENT AND FORESTS

ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60(E), dated

27/01/1994

(incorporating amendments vide S.0. 356(E) dated 4/5/1994, S.O. 318(E)
dated 10/4/1997, S.0. 319 dated 10/4/1997, S.0. 73(E) dated 27/1/2000, S.O.
1119(E) dated 13/12/2000, S.0. 737(E) dated 1/8/2001, S.O. 1148(E) dated
21/11/2001, S.O. 632(E) dated 13/06/2002 )

1)

S.0. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986 inviting objections from the public
within sixty days from the date of publication of the said notification, against
the intention of the Central Government to impose restrictions and
prohibitions on the expansion and modernization of any activity or new
projects being undertaken in any part of India unless environmental clearance
has been accorded by the Central Government or the State Government in
accordance with the procedure specified in that notification was published as
SO No. 80(E) dated 28" January, 1993;

And whereas all objections received have been duly considered;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby
directs that on and from the date of publication of this notification in the
Official Gazette, expansion or modernization of any activity (if pollution
load is to exceed the existing one, or new project listed in Schedule | to
this notification, shall not be undertaken in any part of India unless it has
been accorded environmental clearance by the Central Government in
accordance with the procedure hereinafter specified in this notification;

Requirements and procedure for seeking environmental clearance of projects:

|.(a) Any person who desires to undertake any new project in any part of India
or the expansion or modernization of any existing industry or project
listed in the Schedule-! shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified in Schedule-Il of this
notification and shall be accompanied by a project report which shall, inter
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alia, include an Environmental Impact Assessment Report, Environment
Management Plan and details of public hearing as specified in Schedule-IV
prepared in accordance with the guidelines issued by the Central Government
in the Ministry of Environment and Forests from time to time. However, Public
Hearing is not required in respect of (i) small scale industrial undertakings
located in (a) notified/designated industrial areas/industrial estates or (b)
areas earmarked for industries under the jurisdiction of industrial development
authorities; (ii) widening and strengthening of highways; (i) mining projects
(major minerals) with lease area up to twenty five hectares, (iv) units located
in Export Processing Zones, Special Economic Zones and (v) modernisation
of existing irrigation projects.

Provided that for pipeline projects, Environmental Impact Assessment report
will not be required:

Provided further, that for pipeline and highway projects, public hearing shall
be conducted in each district through which the pipeline or highway passes
through.

(b) Cases rejected due to submission of insufficient or inadequate data and
Plan may be reviewed as and when submitted with complete data and
Plan. Submission of incomplete data or plans for the second time would
itself be a sufficient reason for the Impact assessment Agency to reject the
case summarily.

Il. In case of the following site specific projects:

a. mining;

b. pit-head thermal power stations;

c. hydro-power, major irrigation projects and/or their combination
including flood control;

d. ports and harbours (excluding minor ports):

e. prospecting and exploration of major minerals in areas above 500
hectares;

The project authorities will intimate the location of the project site to
the Central Government in the Ministry of Environment and Forests
while initiating any investigation and surveys. The Central
Government in the Ministry of Environment and Forests will convey
a decision regarding suitability or otherwise of the proposed site
within a maximum period of thirty days. The said site clearance
shall be granted for a sanctioned capacity and shall be valid for a
period of five years for commencing the construction, operation or
mining.



lll. {a) The reports submitted with the application shall be evaluated and
assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a committee of Experts, having a composition
as specified in Schedule-lll of this Notification. The Impact Assessment
Agency (IAA} would be the Union Ministry of Environment and Forests.
The Committee of Experts mentioned above shall be conslituted by the
Impact Assessment Agency or such other body under the Central
Government authorised by the Impact Assessment Agency in this
regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any
time prior to, during or after the commencement of the operations
relating to the project.

() The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of documents and
data, fumished by the project authorities supplemented by data
collected during visits to sites or factories, if undertaken and details of
the public hearing.

The assessment shall be completed within a period of ninety days from
receipt of the requisite documents and data from the project aulhorities
and completion of public hearing and decision conveyed within thirty
days thereafter.

The clearance granted shall be valid for a period of five years for
commencement of the construction or operation of the project.

IV. In order to enable the Impact Assessment Agency to monitor effectively
the implementation of the recommendations and conditions subject 1o
which the environmental clearance has been given, the project authorities
concerned shall submit a half yearly report to the Impact Assessment
Agency. Subject to the public interest, the Impact Assessmenl Agency
shall make compliance reports publicly available.

V. If no comments from the Impact Assessment Agency are received within
the time limit, the project would be deemed to have been approved as
proposed by project authorities.

3) Nothing contained in this Notification shall apply to:
a. any item falling under entry Nos. 3, 18 and 20 of the Schedule-! to

be located or proposed to be located in the areas covered by the
Notifications S.0. No.102 (E) dated 1* February, 1989, S.0. 114 (F)



dated 20" February, 1991: S.0. No. 416 (E) dated 20" June, 1991
and S.0. N0.319 (E) dated 7" May, 1992.

b. any item falling under entry
no.1,2,3,4,5,7,9,10,13,14,16,17,19,21,25,27 of Schedule-I if the
investment is less than Rs.100 crores for new projects and lcss
than Rs. 50 crores for expansion / modernization projects.

c. any item reserved for Small Scale Industrial Sector with investment
less than Rs. 1 crore.

d. defence related road construction projects in border areas.

e. any item falling under entry no. 8 of Schedule-l, if that product is
covered by the notification G.S.R. 1037(E) dated 5" December
1989.

f. Modernization projects in irrigation sector if additional command
area is less than 10,000 hectares or project cost is less than Rs.
100 crores.

4) Concealing factual data or submission of false, misleading data/reports,
decisions or recommendations would lead to the project being rejected.
Approval, if granted earlier on the basis of false data, would also be revoked.
Misleading and wrong information will cover the following:

o False information

False data

Engineered reports

Concealing of factual data

False recommendations or decisions
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SCHEDULE-I

(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL CLEARANCE FROM

TR &2

A

8.

9

THE CENTRAL GOVERNMENT

. Nuclear Power and related projects such as Heavy Water Plants, nuclear

fuel complex, Rare Earths.

. River Valley projects including hydel power, major lrrigation and their

combination including flood control.

Ports, Harbours, Airports (except minor ports and harbours).

Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than single
superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and RPelro-
chemical intermediates such as DMT, Caprolactam, LAB etc. and
production of basic plastics such as LLDPE, HDPE, PP, PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation and storage.

10.Synthetic Rubber.

11.Asbestos and Asbestos products.

12.Hydrocyanic acid and its derivatives.

13 (a) Primary metallurgical industries (such as production of Iron and Steel,

Aluminium, Copper, Zinc, Lead and Ferro Alloys).
(b) Electric arc furnaces (Mini Steel Plants).

14. Chlor alkali industry.
15.Integrated paint complex including manufacture of resins and basic raw

materials required in the manufacture of paints.




16.Viscose Staple fibre and filament yarn. )

17.Storage batteries integrated with manufacture of oxides of lead and lead
antimony alloys.

18.All tourism projects between 200m—500 metres of High Water Line and at
locations with an elevation of more than 1000 metres with investment of
more than Rs.5 crores.

19. Thermal Power Plants.

20.Mining projects (major minerals) with leases more than 5 hectares.

21.Highway Projects except projects relating to improvement work including
widening and strengthening of roads with marginal land acquisition along
the existing alignments provided it does not pass through ecologically
sensitive areas such as National Parks, Sanctuaries, Tiger Reserves,
Reserve Forests

22.Tarred Roads in the Himalayas and or Forest areas.

23.Distilleries.

24.Raw Skins and Hides

25.Pulp, paper and newsprint.

26.Dyes.

27.Cement.

28.Foundries (individual)

29.Electroplating

30.Meta amino phenol

a5
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SCHEDULE-II

[See Sub-para | (a) of para 2]

Procedure for seeking environment clearance of projects.

1. (1) Any persons who desires to establish a thermal power plant of any
category mentioned n Schedule-l, shall submit an application to the Department
of the State Government dealing with the subject of environment.

(2)  The application shall be made in the Form ‘A" specified In
Schedule-Il annexed to this notification and shall be accompanied by a delailed
project report which shall, inter alia, include an Environmental Impact
Assessment Report and an Environment Management plant prepared n
accordance with the guidelines issued by the State Department of Environment
from time to time.

(3) Cases rejected due to submission of insufficient or inadequate data
and Action Plans may be reviewed as and when submitted wilh complele data
and Action Plans. Submission of incomplete data for the second time would itself
be a sufficient reason for the State Government to reject the case summarily.

5) In case of the pit-head thermal power plants, the applicant shall intimate the
location of the project site to the State Government while initiating any
investigation and surveys. The State Government will convey a decision
regarding suitability or otherwise of the proposed site within a maximum period of
thirty days. The said site clearance will be granted for a sanctioned capacity and
it will be valid for a period of five years for commencing the construction or
operation of the project.



35 Q)] The applicant shall obtained No Objection Certificate from the
concerned Pollution Control Board. The State Pollution Control Board shall issue
No Objection Certificate to establish only after completing public hearing as
specified in Schedule-1V annexed to this notification.

(2)  The reports submitted with the application and No Objection
Certificate from the State Pollution Control Board shall be evaluated and
assessed by the State Government, in consultation with a Committee of experts
which shall be constituted by the State Government as specified in Schedule-llI
appended to this notification.

(3) The said Committee of experts shall have full right of entry and

inspection of the site or, as the case may be, factory premises at any time prior to,

during or after the commencement of the preparations relating to the plant.

(4)  The State Government Department dealing with the subject of
Environment shall prepare a set of recommendations based on technical
assessment of documents and data furnished by the applicant supplemented by
data collected during visits to sites, if undertaken and interaction with affected
population and environment groups, if necessary.

(5) The assessment shall be completed within a period of ninety days
from receipt of the requisite documents and data from the applicant and decision
conveyed within thirty days thereafter.

(6) the environmental clearance granted shall be valid for a period of
five years from commencement of the construction or operation of the project.

4. Concealing factual data or submission of false, misleading data reports,
decisions of recommendations would lead to the project being rejected. Approval,
if granted, earlier on the basis of false data, can also be revoked.

(FORM A)
APPLICATION FORM
1. (a) Name and Address of the project proposed :
(b) Location of the project:

Name of the Place:
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District, Tehsil:
Latitude/L.ongitude:
Nearest Airport/Railway Station :
(c) Alternate sites examined and the reasons for selecling the proposed site:

(d) Does the site conform to stipulated land use as per local land use plan:

2. Objectives of the project:

3. (a)Land Requirement:

Agriculture Land:
Forest land and Density of vegetation.
Other (specify): :

(b) (i) Land use in the Catchment within 10 kms radius of the proposed site:
(i) Topography of the area indicating gradient, aspects and altitude:
(iii) Erodibility classification of the proposed land:

(c) Pollution sources existing in 10 km radius and their impact on quality of
air, water and land:

(d) Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

(f) Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(a) Windrose at site:
(b) Max/Min/Mean annual temperature:
(c) Frequency of inversion:
(d) Frequency of cyclones/tornadoes/cloud burst:
(¢) Ambient air quality data:
() Nature & concentration of emission of SPM, Gas (CO, CQ,, NOx,
CHn etc.) from the project:
5. Water balance:

(a) Water balance at site:

(b) Lean season water availability;
Water Requirement:

(c) Source to be tapped with competing users (River, Lake, Ground.
Public supply):

(d) Water quality:

(e) Changes observed in quality and quantity of groundwater in the last
years and present charging and extraction details:



(f) (i) Quantum of waste water to be released with
treatment details:
(ii) Quantum of quality of waler in the receiving body before
and after disposal of solid wastes:
(i) Quantum of waste water to be released on land and type of
land:

(g) (i) Details of reservoir water quality with necessary Calchment
Treatment Plan:
(i) Command Area Development Plan:

6. Solid wastes:

(a) Nature and quantity of solid wastes generated
(b) Solid waste disposal method:

s Noise and Vibrations:
a. Sources of Noise and Vibrations:
b. Ambient noise level:
C. Noise and Vibration control measures
proposed:
d. Subsidence problem, if any, with control
measures:
8. Power requirement indicating source of supply: Complete environmental
details to be furnished separately, if captive power unit proposed:
9. Peak labour force to be deployed giving details of:

o Endemic health problems in the area due lo wasle water/air/scil
borne diseases:
> Health care system existing and proposed:
10. (a) Number of villages and population to be displaced:
(b) Rehabilitation Master Plan:
11. Risk Assessment Report and Disaster Management Plan:
12.  (a) Environmental Impact Assessment
(b) Environment Management Plan:
(¢c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

Report prepared as per guidelines issued by the Central Government in the
MOEF from time to time:
13.  Details of Environmental Management Cell:

I hereby give an undertaking that the data and information given above are
due to the best of my knowledge and belief and | am aware that if any part of the
data/information submitted is found to be false or misleading at any stage, the
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project be rejected and the clearance given, if any, to the project is likely to be
revoked at our risk and cost.

Signature of the applicant
With name and full addross

Given under the seal of
Organisation
on behalf of Whom the applicant is
signing.
Date:

Place:

In respect to item for which data are not required or is not available as per the
declaration of project proponent, the project would be considered on that basis.

SCHEDULE-IH

[See Sub. Para(2), Para 3 of Schedule- 1]

COMPOSITION OF THE EXPERT COMMITTEES FOR ENVIRONMENTAL
IMPACT ASSESSMENT

1. The Committees will consist of experts in the following disciplines:

. Eco-system Management

ii.  Air/Water Pollution Control

ii. Water Resource Management

iv.  Flora/Fauna conservation and management

v. Land Use Planning

vi.  Social Sciences/Rehabilitation

vii.  Project Appraisal
vii.  Ecology



ix.  Environmental Health

X.  Subject Area Specialists

xi. Representatives of NGOs/persons concerned with
environmental issues.

2. The Chairman will be an outstanding and experienced ecologist or
environmentalist or technical professional with wide managerial
experience in the relevant development sector.

3. The representative of Impacl Assessment Agency will act as a Member-
Secretary.

4. Chairman and Members will serve in their individual capacities except
those specifically nominated as representatives.

5. The Membership of a Committee shall not exceed 15.

SCHEDULE IV
(See para 3, subparagraph (2) of Schedule- Il

PROCEDURE FOR PUBLIC HEARING

(1) Process of Public Hearing: - Whoever apply for environmental clearance of
projects, shall submit to the concerned State Pollution Control Board twenty sets
of the following documents namely: -

il

An executive summary containing the salient features of the project
both in English as well as the local language along with
Environmental Impact Assessment (EIA). However, for pipeline
project, Environmental Impact Assessment report will not be
required. But Environmental Management Pian including risk
mitigation measures is required.

Form XlIl prescribed under Water (Prevention and Control of
Pollution) Rules, 1975 where discharge of sewage, trade effluents,
treatment of water in any form, is required.

Form | prescribed under Air (Prevention and Control of Pollution)
Union Territory Rules, 1983 where discharge of emissions are
involved in any process, operation or industry.

b



iv. Any other information or document which is necessary in the
opinion of the Board for their final disposal of the application.

(2) Notice of Publics Hearing: -(i) The State Pollution Control Board shall cause
a notice for environmental public hearing which shall be published in at least two
newspapers widely circulated in the region around the project, one of which shall
be in the vernacular language of the locality concerned. State Pollution Control
Board shall mention the date, time and place of public hearing. Suggestions.
views, comments and objections of the public shall be invited within thirty days
from the date of publication of the notification.

(ii) All persons including bona fide residents, environmental groups and others
located at the project site/sites of displacement/sites likely to be affected
can participate in the public hearing. They can also make oral/written
suggestions to the State Pollution Control Board.

Explanation: - For the purpose of the paragraph person means: -

a. any person who is likely to be affected by the grant of
environmental clearance;

b. any person who owns or has control over the project wilh

. respect to which an application has been submitted for
environmental clearance;

c. any association of persons whether incorporated or not like
to be affected by the project and/or functioning in the filed of
environment;

d. any local authority within any part of whose local limits is
within the neighbourhood wherein the project is proposed to
be located.

(3) Composition of public hearing panel: - The composition of Public Hearing
Panel may consist of the following, namely: -

(i) Representative of State Pollution Control Board;

(i1) District Collector or his nominee;

(iii) Representative of State Government dealing with the subject;

(iv)Representative of Department of the State Governmenl dealing with
Environment;

(v) Not more than three representatives of the local bodies such as
Municipalities or panchayats;

(viyNot more than three senior citizens of the area nominaled by the Dislricl
Collector.

(4) Access to the Executive Summary and Environmental Impact
Assessment report:- The concerned persons shall be provided access to the
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Executive Summary and Environmental Impact Assessment report of the project
al the following places, namely:-

(1) District Collector Office;

(i) District Industry Centre;

(i) In the Office of the Chief Executive Officers of Zila Praishad or
Commissioner of the Municipal Corporation/Local body as the case may
be;

(iv)In the head office of the concerned State Pollution Control Board and its
concerned Regional Office;

(v) In the concerned Department of the State Government dealing with the
subject of environment.

5. Time period for completion of public hearing:

The public hearing shall be completed within a period of 60 days from the
date of receipt of complete documents as required under paragraph 1.
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W UTTAR PRADESH POLLUTION CONTROL BOARD
”&W%@‘ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
7 i

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppceb.com

CONSENT ORDER

Ref No. - Dated : 14/02/2022
139063/UPPCB/Basti(UPPCBRO)/CTO/air/BALRAMPUR/2021

To, .
Shri HIMANSHU KUMAR MANGLAM
M/s BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA
Villege itaimaida, post shriduttganj, tehsil utraula, distt.- Balrampur, BALRAMPUR,271607
BALRAMPUR
Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
~ to M/s. BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA
Reference Application No. 13737985 Dated : 14/02/2022
I With reference to the application for consent for emission of air pollutants from the plant of M/s
BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA. under Air Act 1981. 1t is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .
2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Contro! Board

reserves its right and powers to reconsider/amend any or all conditions under section 2] (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority | e e
2 igitally signed by
& /f&? PRADEEP PRADEEP SHARMA
Date: 2022.02.14
SHARM 11:23:39 40530
For and on behalf of U.P. Pollution Control Board
e Chief Environmental Officer, Circle-6

4",‘
Encloséd : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.

Chief Environmental Officer, Circle-6
Digitally signed by
PRADEEP ;oeee snarma

Date: 2022.02.14

SHARMA 77ics o530
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U.P. Pollution Control Board

__ Dated : 14/02/2022
CONDITIONS OF CONSENT

-

I This consent is valid for the approved production capacity of cane crushing 12000 TCD Sugar Cane
Crushed & 33 Megawatt Co-generation |

2 This consent is valid only for products and quantity mentioned above, Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emissjon norms for the

~ stacks.
]

3(b). Air Pollution Source Detajls.
i

i___ B Air Pollution Source Details
- S.No Air Polution Type of Fuel Stack No. Parameters Height
J__ _ Source
| 1 03 Boilers Baggasse 1 Particulate | As per E(P)A
having (115 TPH) Matter Rules, 1986
Capacity 90
TPH each

3(¢). The emissions by various stacks into the environment should be as per the norms of the Board |
Emission Quality Details Detail
Stack No Parameter Standard

1 Particulate Matter | As per E1(9F>8)éA Rules,

=

4. The industry should be operated in such a manner that jt does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

3. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7. The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

8. The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble Nationaj Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9. lodustry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

0.  The industry shali comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 a5 amended and all other
applicable rules notified under E.P. Act 1986.

1. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

2. The unit shall submit audited balance sheet for the current year and the details of feeg deposited
during fast three years within a month failing which consent would be deemed void.

I3, The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

4. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability |

IS5, The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heateys/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21722 of air Act 198] (as amended respectively).
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16. Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppeb. com /pdf/Green-Belt-Guidle_16021 8.pdf .

17.  If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

18. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent is valid for the production of 12000 TCD Sugar Cane Crushed & 33 Megawatt Co-
generation only.

2. The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.

3. The unit shall submit the point wise compliance report of the previous CTO issued by the Board
for the year 2021 within a month failing which consent would be deemed void.

4. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

5. The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply
with the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Plastic Waste Management Rules, 2016 as amended.

6. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
~ generated within a month failing which consent would be deemed void.

7. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier
will suspended during the pendency of the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will be deemed to be restore subject to the effective date of
revocation of the closure order, with imposed conditions thereof.

8. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the

provisions of Law.
p RA D E E P Digitally signed by

PRADEEP SHARMA
Date: 2022.02.14
SHARM 11:24:34 +05'30"

For and on behalf of U.P. Pollution Control Board .

Issued with the permission of competent authority .

Chief Environmental Officer, Circle-6
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;‘%\/ UTTAR PRADESH POLLUTION CONTROL BOARD Lg %
‘*g‘;& L@" Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

e Phonc:0522-2720828,2720831, l?ax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 14/02/2022
139945/UPPCB/Basti(UPPCBRO)/CTO/wntcr/BA
LRAMPUR/2021
To,

Shri HIMANSHU KUMAR MANGLAM

M/s BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA

Villege itaimaida, post shriduttganj, tehsil utraula, distt.- Bah‘ampur,BALRAMPUR,271607
BALRAMPUR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. BAJAJ HINDUSTHAN SUGAR LIMITED
UTRAULA

Reference Application No 113838013 Dated :14/02/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. BAJAJ HINDUSTHAN
SUGAR LIMITED UTRAULA is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

This consent is valid for the period from 01/01/2022 to 3 1/12/2023 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or a] conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 ag amended .

W o

This consent is being issued with the permission of competent authority . Bl
5 PRADEEP Dlgnallyslgned by
PRADEEP SHARMA
SHARMA Date: 2022.02.14
11:26:29 +05'30"

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer, Circle-¢

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.

Chief Environmental Officer, Circle-6
Digitally signed by
. PRADEEP PRADEEP SHARMA
Date: 2022.02.14
SH A RMA 11:26:53 +05'30"
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA vide

Consent Order No. 13838013/ Water Dated ; 14/02/2022
CONDITIONS OF CONSENT

s This consent is valid for the approved production capacity of 12000 TCD Sugar Cane Crushed & 33
Megawatt Co-generation o .

23 This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
tonsent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

o

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
1 Industrial 2400 KLD ETP
o 2 Domestic S50 KLD STP
4. Arrangement shouid be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant
S.No Parameter Standard

1 Total Suspended Solids As prescribed by Hon'ble
NGT order dated 30.04.2019
in O.A. No. 1069/2018

2 BOD As prescribed by Hon'ble
NGT order dated 30.04.2019
in O.A. No. 1069/2018

3 COD As prescribed by Hon'ble
. NGT order dated 30.04.2019
in O.A. No. 1069/2018

4 Oil & Grease As prescribed by Hon'ble
NGT order dated 30.04.2019
in O.A. No. 1069/2018

o) Quantity of Discharge 50 KLD
4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per E(P)A Rules, 1986
2 BOD As per E(P)A Rules, 1986
3 CcOD As per E(P)A Rules, 1986
y 4 Oil & Grease As per E(P)A Rules, 1986
v 5 Quantity of Discharge 2400 KLD
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1

4(c) Loading Rates for different soil textures.
=

L S.No l Soil Texture J Loading rate in m3/Ha/Day '

S Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

% The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

8. Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season. s

) During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined

pond having 15 days holding capacity only.

10.  The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

IT. The impact of treated effluent application on land is to be included further in E.LA. studies,
involving ground water monitoring point identified in close proximity to the unit.

12, The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
- the permission taken.

[3. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986. )

14. The industry shall comply with various provisions of Air (Prevention and Controt of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

I5. Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_l6021 8.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

17. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

18, Ifclosure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the

= closure revocation order,

19.  Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

20 The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:




{7 This consent is valid for the production of 12000 TCD Sugar Cane Crushed & 33 Megawatt Co-
generation only.

2. The industry shall maintain strict supervision upon fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

3. The E.T.P. unit operation line up Strengthening is to.be maintained.

4. The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 %7
Hours basis.

5. The E.L.A. studies shall include comprehensive study of water & waste water balance in Addition
to the adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.

6. The industry shall deploy self monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.

7. The industry shall also explore treated effluent re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.

8. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2021 and the audited balance sheet for the current year and the details
of fees deposited within a month failing which consent would be deemed void.

“ 9. This consent is valid only for products and guantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/ plant machinery failing which
consent would be deemed void.

10. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void.

11. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures inctuding acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

12. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will suspended during the pendency of the closure period and after ensuring the compliance
and after revocation of closure order, the CTO will be deemed to be restore subject to the effective
date of revocation of the closure order, with imposed conditions thereof.

13. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

i)

Digitally signed by
PRADEEP panoees sana

Date: 2022.02.14
S H ARMA 11:27:08 +05'30°

For and on behalf of U.P. Pollution Control Board .

Issued with the permission of competent authority .

Chief Environmental Officer, Circle-6
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SR UTTAR PRADESH POLLUTION CONTROL BOARD
:\‘}5’}5\ TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

Ref. No : 13253/UPPCB/Basti(LAB)/HWM/BALRAMPUR/2020
Dated :04/12/2020

To,
M/s BAJAJ HINDUSTHAN SUGAR LIMITED UTRAULA

Bajaj Hindusthan Sugar Ltd vill-ltai Maida ,Post-Sridutta ganj,BALRAMPUR, 271607
Tehsil :Balrampur
District :BALRAMPUR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

I3 Number of authorization and date of issue 13253 and 04/12/2020 .
24 Reference of application (No. and date) 9882483 and 03/11/2020 .

3l Mr AVDESH KUMAR GUPTA of M/s BAJAJ HINDUSTHAN SUGAR LIMITED
UTRAULA is hereby granted an authorization based on the enclosed signed inspection report
for generation, collection, utilization, storage and disposal or any other use of hazardous or
other wastes or both on the premises situated at .

Details of Authorisation

S No, Category of Hazardous Authorised mode of disposal Quantity(ton/:mnum)
Waste as per the Schedules or recycling or utilization or
LI and III of these rules co-processing, ete.
! Cat. 5.1 of Schedule-1 Mixed with bagasse and burnt in |4.5 KL/Annum
boiler

I~ The authorization shall be valid for a period of 31/12/2025 from the date of issue of this letter

2 The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

I The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

(99

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
S The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spitlages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time . :
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6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

T It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

U The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

I1.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any .

12, Anapplication for the renewal of an authorisation shall be made as laid down under these
= Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

1. The authorization shall be valid upto dated 31.12.2025, if not suspended or cancelled carlier.

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must bé fenced, covered and duly marked.

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4. Tt is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.

5. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

6. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigate and remedial measures taken.

7. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with env#@tdGental




requirepnents and has a valid authorization of the Board.
8. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All

corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

9. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule - 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016,

10. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.

11, Itis the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016. '

12. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

I3. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

14. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

15. The occupier, transporter and operator of a facility shall be Iiable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.

16. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.

17. You shall become the member of any common TSDF for S.L.F, which has been authorized by

for more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

19. Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.

20. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF/Inci nerator,

21. This authorization/Registration is valid till the industry is having valid consent as per the
provisions of Air(Prevention and Contro) of Pollution) Act 1981 and Water (Prevention and Control
of Pollution) Act, 1974. '

22. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016.

23. The authorized actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization.

24. The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and
incinerated in boilers within 15 days.

25. The industry shall submit the colored photo graph of display board within 15 days.



Kumar Tiwari
( Authorized Signatory )

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Basti for information and necessary
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DownloadRegCerlificate

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
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Ministry

AUTHORIZATION/ NO-0B

of Jal Shakti

Government of Uttar Pradesh

=
Form 8 (C)
(See Rule 8(1)]

JECTION CERTIFICATE FOR SINKING

OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/

INFRASTRUCTURAL

OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE

NO:

NOC045903

VALID FROM 18/10/2021 TO 17/10/2026

{UIS10(1) of the Uttar Pradesh G

Registration No.: 2021 07000315

Name of the Owner AVDESH KUMAR GUPTA

-

round Water Management and Regulation Act, 2019}

Designation Vice President Company Name BAJAJ

ag HTAY T AT HINDUSTHAN
SUGAR LTD SUGAR
UNIT UTRAULA

Company Address Village ltai Maida Block Sridattganj District Balr Authorization Letter Download

U &T gar wiRER ux

Address of the
Applicant

Date of Submission 12/07/2021

Location Particulars
District ~ Balrampur
Plot No./Khasra No. Existing premises khasra

Ward No./Holding No.

upgwdonline.m/apps/ApplicationFormIDownIoadRegCeniﬁcate?RegislrationID=leXyFROL84=

VILLEGE- ITAIMAIDAPOST—SHRIGANJ,TEHSIL
UTRAULA,DISTT.-BALRAMPUR, UP-271607

Application Form Serial BLMPQ721NIN0O0OS

No.

Specimen Signature

Block

Sridattganj

detail attached

No

Mun®ipality/Corporation
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11122121, 3:0& PM DownloadRegCertificate 4 2

Particular of the Existing Well and Pumping Device

Date of 01/06/2010
Construction/Sinking
of the Well
Type of Well Tube Well/Boring Depth of the Well (In 110.00
’ meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well)
g
Type of Pump Used Submersible H.P. of the Pump 50.00
Operational Device Electric Motor Rate of Withdrawal 180.00
(m/hr.)
Date of Energization (In Case of Electric Pump) 01/06/2010
Maximum Allowable 180.00 Maximum Allowable 3.00
Rate of Withdrawal ) Running Hours Per Day:
(m3/hr.):;
Maximum Allowable Annual Extraction of Ground Water: 81000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Si. (2) for extraction of
ground water &t a rate not exceeding that as shown at 8. (3)), for Running Hours per day as shown at S|, (3k), and for maximum
allowable annual extraction of ground water as shown at Sl (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

"~

« Incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

+ No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

» For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

+ The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

+ Incase of any change of ownership of the existing well, fresh registration has to be obtained.

+ No change of locaticn, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead o
cancellation of this registration

» Incasg, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage , this registration is liable for cancellation.

+ The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and instaliation of digital water level recorders with telemetry shall be mandatory for user. Depth and

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level
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recorders shall be made available to this office on monthly basis
+ Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" to 6.

- o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If, more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will
facilitate shallow as well as deeper ground water aquiifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

SN Quantum of Ground water withdrawal No.of piezometers
- (cum/day) required DWLR with
Manual
Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported
measurement should be given in meter upto two decimal.

o For measurement of water level sounder or autormatic water level recorder (AWLR)/ Digital Automatic water leve! recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water fevel in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours.

o Allthe details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitaring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) #nd post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity

*~ bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

» Any other condition(s) that may be imposed by the concerned Authority.
* Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
Incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

» (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

+ i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able o
supply the desired quantity of water,

« i) Altindustries shall be required to adopt latest water efficient lechnologies so as to reduce dependence on ground water

resources.

iii} Al industries abstracting ground water in excess of 1 00 m%d shall be required to undertake annual water audit through

Confederation of Indian Industries (Cli)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water

Depar{ment Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

+ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of approprigfdia

mechanism as mentioned in General Condition 10.10 shall be mandatory for industries drawing/ pro i

upgwdonh’ne,in/apps/ApplicationForm/DownIoadRegCertiﬁcale?RegistratlonID=leXyFROLB4=



4
11122121, 3:04 PM DownloadRegCertificate Af

m3 /day of ground water and. Monitoring of water level shall be done by the project proponent The piezometer {observation well)
shall be constructed at 8 minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/ wells, Monthly water level data shall be submitted online to the Ground
Water Department, UP.

. V) Thewproponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises industries which are
likely to poltute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry

» vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chernical/ Petrochemical
Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

« {B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject 1o the following
specific conditions: i

«+ i} In case of infrastructure projects that require dewatering, praponent shali be required to carry out regular monitonng of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as
applicable. Monitoring records and results should be retained by the proponent for twa years, for inspection of reporiing as
required by District Ground Water Management Council.

« i) Ingtallation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where (rount water reguirameant s maore
than 20 m? /day. The water from STP shall be utilized for tailet flushing, car washing, gardening ete

Date :17/11/2021
Place Balrampur

This certificate is electronically generated and deces not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Watar Supply Uepartment)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation
Act, 2019)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC022896

VALID FROM 18/10/2021 TO 17/10/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

Registration No.: 202107000325

Name of the Owner AVDESH KUMAR GUPTA

Designation Vice President Company Name BAJAY

54 ey vt ey HINDUSTHAN
SUGAR [TD SUGAF
UNIT UTRALLA

Company Address Village Itai Maida Block Sridattganj District Balr Autharization Letter Download

aueft av gy LURCacdiEt

Address of the VILLEGE- ITAIMAIDA,POST-SHRIGANJ,TEHSIL Application Form Serial BLMPO721NINGOOS

Applicant UTRAULA,DIS'FT.-BALRAMPUR, Up-271607 No.

Date of Submission 12/07/2021 Specimen Signature

Location Particulars

District Balrampur Block Stidatigar

Plot No./Khasra No. Existing premises khasra detail attached Municipality/Corporation MNo

Ward No./Holding No.
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Particular of the Existing Well and Pumping Device

Date of 01/06/2010

Construction/Sinking

of the Well

Type of Well Tube Well/Boring Depth of the Well (In 110.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

-

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 50.00

Operational Device Electric Motor Rate of Withdrawal 180.00
(m3/hr)

Date of Energization (In Case of Electric Pump) . 01/06/2010

Maximum Allowable 180.00 Maximum Allowable 4,00

Rate of Withdrawal Running Hours Per Day:

(m3/hr):

Maximum Allowable Annual Extraction of Ground Water: ] 108000

This Nd-Objection certificate authorizes the owner applicant {user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at S. (3j), for Running Hours per day as shown at Si. (3k), and for maximum
allowable annual extraction of ground water as shown at St. (3k) and is valid subject to the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

« Incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

» Nochange of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to
cancellation of this authorization

» For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters

¢ The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at St. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead 1o
cancellation of this registration

+ Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found
to be incorrect during verification at any subsequent stage , this registration is liable for cancellation,

+ The Certificate of Authorization/ NOC shalt be valid for a period of five years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity o7 N

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatagf ,fé‘r"' -
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained fr_fgi far
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recorders shall be made available to this office on monthly basis
+ Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. it is also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimurm of 50 m distance from the pumping well through which
ground water is being withdrawn. The diameter of the piezometer should be about 4" 10 6°.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted.
If. more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. it will
facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

MBnitiring Mechanism

SNo Quantum of Ground water withdrawal No.of piezometers
hichas (cum/day) required DWLR with
Manual

Telemetry

1 <10 0 0 0

2 iil- 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurerent should be up to cm. the reported
measurement should be given in meter upto two decimal,

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four 1o six hours. i

o_Ali the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered

"~ should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(Oclober/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 it capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

* Any other condition(s) that may be imposed by the concerned Authority.
* Incase, any of the particulars 1 information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to

supply the desired quantity of water, <
« i) All industries shall be required to adopt Iatest water efficient technologies so as to reduce dependence on ground water
resouces.

o i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (CH)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity
Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

+ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriat W ‘rg\n;j?ngmonitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ propdsinigiatiaay
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m?3 /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
piezomneter shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground
Water Department, UP,

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are
likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,
fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi} Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii} Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical,
Coal washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to
ensure prevention of ground water pollution.

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following
specific conditions:

+ i) Incase of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Watef, Department, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

« i} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 20 m® /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/11/2021
Place:Balrampur

This certificate is electronically generated and does not require digital signature

e
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GROUND WATER DEPARTMENT

{Namami Gange & Rusal Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

bt
Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation
Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC040290

VALID FROM 18/10/2021 TO 17/10/2036

{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000327

Name of the Owner AVDESH KUMAR GUPTA

Designation Vice President - Company Name BAJAJ

ag & @ A HINDUSTHAN
SUGAR LTD SUGAR
UNIT UTRAULA

Company Address Viltage itai Maida Block Sridattgan District Balr Authorization Letter Download

HUA &1 gar WRaR o3 "y

Address-of the VILLEGE- ITAIMAIDA POST-SHRIGANJ, TEHSIL Application Form Serial BLMPO721NINCOO7

Applicant UTRAULA,DISTT.—BALRAMPUR, UP-271607 No.

Date of Submission 12/07/2021 Specimen Signature

Location Particulars

District Balrampur Block Sridattganj

Piot No./Khasra No. Existing premises khasra detail attached Municipality/Corporation No

Ward No./Holding No.
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Particular of the Existing Well and Pumping Device

Date of 01/06/2010

Construction/Sinking

of the Well

Type of Well Tube Well/Boring Depth of the Well (in -

meter)
o
Industrial

Purpose of well Assembly Size(For Tube

well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump

Operational Device Electric Motor Rate of Withdrawal
{m3/hr.)

Date of Energization (In Case of Electric Pump) 01/06/2010

Maximum Allowable 180.00
Rate of Withdrawal
(m3/hr.):

-

Maximum Allowable
Running Hours Per Day*

Maximum Allowable Annual Extraction of Ground Water:

110.00

50.00

180.00

5.00

135000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Si. (2) for extraction of
ground water at a rate not exceeding that as shown at Si. (3)), for Running Hours per day as shown at Si. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. {3K) and is valid subject lo the observance of the conditions stated

overleaf.

GENERAL CONDITIONS:

. Incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

. Nochange of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and
(3) of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the mef®F has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k} shall not

exceel to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other

reasons, if the situation so demands
« Incase of any change of ownership of the existing well, fresh registration has 10 be obtained.

« Nochange of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3)
of this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to

cancellation of this registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found

to be incorrect during verification at any subsequent stage, this registration is liable for cancellation.

. The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to

apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

. Construction of piezometers and installation of digital water ievel recorders with telemetry shall be mandatory for \lsg\emaggmand

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from,dcgi’?alw’a@?“? (185?\
P N
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recorders shall be made available to this office on monthly basis

¢ Guidelines for Installation of Piezometers and their Monitoring
measuring equipment. It ig also used to take water sample for water quality testing when ever needed. General guidelines for
installation of piezometers are as follows:

o The piezometer is 1o be installed/constructed at the minimum of 50 m distance from the pumping well through which
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Monitiring Mechanism

SN Quantum of Ground water withdrawal No.of piezometers
e {cum/day) required DWLR with
Manual
Telernetry
1 <10 0 0 0
2 11-50 : 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency shoulg be monthly and accuracy of measurement should be up to om, the reported
measurement should be given in meter upto two decima. _
o For measurement of water level sounder or autormatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells
has been stopped for about four to six hours,
o All the delails fegarding coordinates, reduced level (with fespect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department,
Uttar Pradesh, and for its validation,
© The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab, Besides, one sample (1 It Capacity
bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o APermanent display board should be instalied at piezometer/Tube wells site for providing the location, piezometer/ tube
well number, depth and zone tapped of piezometerstibe well for standard referencing and identification,
° Any other site specific requirement regarding safety and access for measurement may be taken care of.
¢ Any other condition(s) that may be imposed by the concerned Authority.
* Incase, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification atany subsequent stage, this permit ig liable for cancellation,

* SPECIFIC CONDITIONS:

+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shali be granted subject to the following
specific conditions:

* 1) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to
supply the desired Quantity of water.

* i) Al industries shall be required 1o adopt latest water efficient technologies so ag to reduce dependence on ground water

resources.

1) Al industrieg abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through

Confederation of Indian Industries (Cli)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity

Council (NPC) certified auditors angd submit audit reports within three months of completion of the same to Groung Water

Department Uttar Pradesh, All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate Means.

* v} Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water Jevel monitoring
mechanism as mentioned in Genera| Condition no.10 shall be mandatory for industries drawing/ proposing, ia i @raore than 10
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m? /day of ground water and. Monitoring of water leve! shall be done by the project proponent. The mezometer (Observation well)
shall be constructed at a minimum distance of 50 m from the hore well/production well. Depth and aquiter zone 1apped in the
piezorneter shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted onbne to the Ground
Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises industries which are

likely o pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides,

fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the maustry

vi) Injection of treated/ untreated waste water into aquifer system is strictly pronibited

« vii) Industries which are likely 10 cause ground water pollution e.q. Tanning, Slaughter Houses, Dye. Chemical/ Petroehermcal
(Coal washeries, other hazardous units etc. {as per CPCB list) need 1o undenake necessary well head protection measures 1o
ensure prevention of ground water pollution.

«+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject o the follown
specific conditions:

+ 1) In case of infrastructure projects that require dewatering, proponent shall be required to carry aut reqular moniornig o1
dewatering discharge rate (using a digital water flow meter) and submit the data online to Ground Water Departinent, UP as
applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as
required by District Ground Water Management Council.

« 1) Instailation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement i more
than 20 m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date:17/11/2021
Place:Balrampur

This certificate is electronically generated and does not require digital signature

upgwdonline.infapps/ApplicationF orm/DownloadRegCertificate ?Registration! D=BEInFkxGaNM= 474
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(e sidaciuns <TF Amw;w,ms i}
: e o 5
(10 8 55
Q1) ENERGY 5
R&# N EL/UTR/NGT/02-2023 February 06, 2023
LETTER OF UNDERTAKIL\J_G_
1i(0)}

The Regional Director- Central Region
Central Pollution Contro) Board,
Vibhuti Khand, Gomti Nagar, Lucknow- 226020

Sir,

With reference to the Hon'ble NGT matter of Original application no. 691/2022 Rama
Shankar Awasthi Vs, State of UP & Others, we undertake as follows:

L In order to further strengthen the safely during the stack environmenta
manitoring, process for the installation of spiral ladder at our boiler stack has
already been Started,

2. The enquiry has been floated to different expert vendors and offer received {j
date is enclosed here with as Annexure-1,

3. Placement of order and erection and commission of the ladder is Gxnectog
be completed by 30-Sept-23,

Thanking you,

Yours faithfully,

For Bajaj Energy Ltd.
Unit: Utraula, Balrampur (UP)

m e
=

(Authorized Signatory)

Encl.; As above

Copy to: Regional Officer - UP Pollution Control Board

Bajaj Energy Limited

[} [¢]

150 901, 10 14001 & OHSAS 18001 Cerulieg]

Und ity Mada Uiraga, Balrampur, Sr| Outiganj-271 607, Uttar Pragesh

Regisiered Oifice. Khambarkhers, Shardanagar Road, Lakhimeur Kheri - 281 504, Uttar Prodesh " )
Tel 91.8672. 220006 Fas:491-5872.220034 : [] H D [_J ,’
G4 UL0107UPZ008PLL 046284 I Web: wrw bojajenergy com : 4

THINK YOMORKOW



Estimate

Estmate For:

4730 ORAMNI VILLAGE OFP KAUTILYA LEADERSHIP GERVICES TALUAA = HIALA
10793 CONSTRUCHON SCAFFOUDING & LQUIPMENTE SALESH A SEBAGT

RV INDUSTRIES
s

e T

ALUNERSULA ALY SRR Rt
Phone no 8665677277 - 9892227121 il tvingusinen Iy
GSTIY. ZIBBNRDIDIGRITE Stgte Jhntahanst oo

Plage of Supply 09

fark Name. Kolak Mahindra Bank Limited,
Mumbal Kurla West Bra

Bank Account No - 9013301487
Hank IFSC code. KKBK00D1381
account Holder's Name. RV INDUSTRIES

UNIT HEAD 90MW BAJAJ ENERGY LTD POWER PLANT A K S A
{ Qate, 25:03-2023
JTRAULA BALEAMPUR UP s L
Time 06 350
3 Item namie {HSHN/ SAC Count! Slze Quantity | Unit]  Price/ Unit GSY Arnount
' A e 5 it 1] NN D= ey L e S Cortiind
SEIREL STAIRCASE 1 |
(MATERIAL DESCRIPTION ] ;
CINNERVERTICAL PIPE 150 4 :
Db b 8A THICKNESS 4 OUTER | '
PIZE 225 M STIPS JOINT 170 | ; . i t
MM DIE 5 MM THICKNESS : i ' J
. @STEP MAIFRIAL USE S MM | U O3GMIR | ' 48,500 ¢
d 73 ' ATR Y 27.500 gt } i
CHAKKAR PLATE 840X40XS ! £0d Y { HEIGHT “05 A Qe 0' 1307 ]
WM ANGLE & 40X6 MM FLATE | ! !
S RELLING VARTICAL 20%20 ! i |
H i |
FAM SQUARE BAR 1 MTRS ; ; | | :
HISHT & ROAUND FOP 50XE | ! i |
IAM FLATE @ PAINT ONE COUT ; ;
PRIMER § 7 COUT PU PAINTS) H
i |
i 2 0 MIR| :
P . DIE 30 ] plisusi sl aiaeny
REN L IMSTA i g e ) | MR 060 0 1 (
; CMOVED & INSTALLATION 1 MTRS | .3(’! 5 .?(N( sl (et
HEIGHT | ' | .
et L i on Eey o WAl b e I ret T o Bl te o el U Tl S e 52
Total 2y 60| 1 T1,80,900.0( 7 11.859000
J !
Tas type Taxahle amount Rate Tax amount | Amounts:
1357 ?10.05,000.0 18.0% 21,80,900.0 | Suv Total ORI A 1
Total 11,85 0900.0
Estimate order Amount In Words Description:
tisven Lakh Eighty five Thousand Nine Hundred Rupeas anly 1. 70% Advanced before starting the wiork
2. 30% Aler completing 30% of the worb
%3. Any type of legal work will be in chent scep
Terms and conditions: 4 ; | For, RV INCUSTRIES
W s |
thanks lor going business with us! ! X ol 1
H A -+ 1
Bank details: GRS o
el A W
Bl !

Authorized Signatary

|
|
{
|
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Bajaj Hindusthan Lid., Utrauia {Balrampur) % -
DAILY WATER CONSUMPTION LOG BOOK Vs Mo N GO DD W
Tubeweit No. 1 {Near UGR) Tubewell No 2 (Nea Lime & Suighur Godown) 1/ Tubewell Mo 3 zst~1 u.o»u_ wiater : <
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. Company Name

L pH BOD coD Tss | FLOW (M3/hr)
Permissible Range Tss90(ph) | 30(mg/l) | 250 (mg/l) 30 (mg/1} 980 {M3/day)
01-01-2023 00:00:00 H2 12 170.32 19.4 3.76
02-01-2023 00:00:00 7.86 17.07 170.92 19.61 2.64
03-01-2023 00:00:00 7.73 1752, 170.8 19.5 2.36
04-01-2023 00:00:00 7.6 17.09 171.25 19.54 2.52
05-01-2023 00:00:00 7.75 17.19 168.4 19.62 4.43
06-01-2023 00:00:00 7.99 17.09 170.15 19.6 2.26
07-01-2023 00:00:00 8.14 17.08 172.21 19.27 3.94
08-01-2023 00:00:00 8.23 17.16 172.84 19.7 3.67
09-01-2023 00:00:00 8.25 17.11 170.4 19.59 4.34
10-01-2023 00:00:00 8.3 17.12 167.36 19.51 3.99
11-01-2023 00:00:00 7.93 17.12 170.24 19.58 3.12
12-01-2023 00:00:00 | 7.73 17.13 171.04 19.4 2.46
13-01-2023 00:00:00 7.66 17.22 170.26 19.34 3.94
14-01-2023 00:00:00 7.29 17.06 169.66 19.49 5.64
15-01-2023 00:00:00 7.45 17.06 172.64 19.62 7.22
16-01-2023 00:00:00 7.55 16.98 171.29 19.55 7.3
17-01-2023 00:00:00 7.62 17.21 173.6 19.32 525
18-01-2023 00:00:00 7.39 17.31 170.3 19.4 5.35
19-01-2023 00:00:00 71 17.11 170.84 19.59 6.49
20-01-2023 00:00:00 7.25 17.19 169.33 19.72 5.64
21-01-2023 00:00:00 7.39 16.85 170.88 19.5 5.06
22-01-2023 00:00:00 7.55 16.99 170.52 19.41 5.55
23-01-2023 00:00:00 7.63 17.08 168.28 19.53 5.87
24-01-2023 00:00:00 7.64 17.07 170.55 19.46 3.88
25-01-2023 00:00:00 7.44 17.24 169.92 19.7 4.61
26-01-2023 00:00:00 7.2 17.13 170.34 19.67 3.34
27-01-2023 00:00:00 7.46 17.05 171.06 19.49 3.47




63

Company Name
Station Name

bt v et s P

R e
Permissible Range 150 (mg/Nm3)
01-01-2023 00:00:00 74.53
02-01-2023 00:00:00 74.52
03-01-2023 00:00:00 74.46
04-01-2023 00:00:00 74.47
05-01-2023 00:00:00 74.47
06-01-2023 00:00:00 74.35
07-01-2023 00:00:00 74.42
08-01-2023 00:00:00 74.4
09-01-2023 00:00:00 74.42
10-01-2023 00:00:00 74.47
11-01-2023 00:00:00 74.38
- 12-01-2023 00:00:00 74.37
13-01-2023 00:00:00 74.39
14-01-2023 00:00:00 74.44
15-01-2023 00:00:00 74.48
16-01-2023 00:00:00 74.43
17-01-2023 00:00:00 74.42
18-01-2023 00:00:00 74.43
19-01-2023 00:00:00 74.45
20-01-2023 00:00:00 74.44
21-01-2023 00:00:00 74.44
22-01-2023 00:00:00 74.46
23-01-2023 00:00:00 74.47
24-01-2023 00:00:00 . 74,52
25-01-2023 00:00:00 74.42
26-01-2023 00:00:00 74.45
27-01-2023 00:00:00 74.45
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EST CERTIFICATE

Issued To:

Address:

MUs. Bajaj Hindusthan Sugar Ltd.

Village- Itaimaida Utraula,
P.0O. Sri Duttganj, District-
Balrampur (U.P) India

Report Code

ULR Nao.

Test Report of
Service Request No
Service Request Date
Report Issue Date

: AAQ-101222-076

: TC6814220000016615 F

: Ambient Air Quality
: NTL/SRF/12/22-076
: 071272022
: 16/12/2022

SAMPLING & ANALYSIS DATA

Sample Drawn On

Sample Drawn By

Sample Description
Sampling Location
Sampling Plan &Procedure

Analysis Duration

Average Flow Raic of SPM (m*/min.)
Average Flow Rate of Gases (Ipm)
Sampling Instrument Used

Weather Condition

Wind Direction

Sampling Machine Placed at
Height (From ground)

0971272022

NTL Representative
Ambient Air

Near- Sugar Time Office
SOP-AAQ/08

10/12/2022 to 16/12/2022
1.08

1.0

Respirable Dust Sampler (PM o), Fine Particulate (PM; s) Sampler

Clear
North ¢ast to North west
2.5 Mir

TEST RESULT
- Limits as per
S.No. Parameter Test Method Results Units Environment
. (Profection) Act.

1. Particulate Matter (PM,p) 1S:5182 Pan-X X111 §0.16 pg/m’ 100

25 Particulate Matter (PMys) 1$:5182 Part-XXIV 45.02 pe/m’ 60.0

3. Sulphur dioxide (as SO,) 15:5182 Part-1l 14.98 pg/m’ 80.0

4. Nitrogen dioxide (as NO3) 1S:5182 Part-VI 30.56 pg /m’ 80.0

3. Carbon monexide (as CO) 18:5182 Part-X 1.20 me/m’ 4.0

1. The results given above are related to the tested sample, as received & mentioned parameters.
Responsibility of the Laboraory is limited to the invoiced amount only.

2
3. This test report will not be generated again, cither wholly or in pan, without prior written permission of the laboratory.
4. The test samples will be disposed of¥ afler two weeks from the date ol issue of fest report (gﬂﬁﬂﬁmi!-ipeci fied by the custor

WA e

Vet Y A

Her,




(nalyzing for sy
= nlbiere -
['Tssued For M. Bajaj Hindusthan Sugar Ltd, Report Code 1 AAQ-101222-077 !
,’ ULR N, : TC6814220000016616 F
| Address: Village- Itaimaida Utraula, Test Report of : Ambient Air Quality
l P.O. Sri Duttganj, District- | Service Request No  : NTL/SRF/12/22-077
Balrampur (U.P) India Service Request Date 07/12/2022

'—‘“ﬁ———__________...‘__‘

Report Issuc Date - 16/12/2022

SAMPLING & ANALYSIS DATA

Sample Drawn On 092122022
Sample Drawn By ¢ NTL Representative

Sample Description * Ambient Air

Sampling Location © Main Gate

Sampling Plan & Procedure © SOP-AAQ/08

Analysis Duration 101122022 10 161272022

Average Flow Rate of SPM (mJ/min.) v 1.08

Average Flow Rate of Gases (lpm) H 1.0 g
Sampling Instrument Used © Respirable Dust Sampler {PMyo), Fine Particulate (PM;5) Sampler
Weather Condition I Clear

Wind Direction * North cast to North west

Sampling Machine Placed at o 25Mur
_Height (From zround)
[ TEST RESULT

[ Particulate Matter (PMq)

’_ S ‘ Carbon monoxide (as CO) ’ 1S:5182 Part-X 1.21 mg/m

e st e

Limits as per

Parameter Test Method Results Units Environment
= Protection) Act.
Particulate Marter (PMy,) 1S:5182 Part-XX111 82.50 png/m’

18:5182 Part-XX1V 46.12 ng /m”

m&iﬁphur dioxide (as SO,) 1S:5182 Part-11 15.40 ug/m’ l
"."‘*‘“"_—*—
Nitrogen dioxide (as NOy) - 18:5182 Pant-V{ 32.50 ug/m

L.+ The results given above are related 1o the tested sample, as received & mentioned parumeters.

2 Responsibility of the Laboratory is fimited 1o the invoiced amount only.

3. This test repont will not be gencrated again, either w holly or in pan, without prior written pernussion of the laboratory.

4. Thetest samples will be disposed ofT after two weeks fram the date of isstic of test report, unless until specificd by the customer.

Huir 6y
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TEST CERTIFICATF

Issued To:  M/s. Bajaj Hindusthan Sugar Ltd.

Address: Village- Itaimaida Utraula,
P.O. Sri Duttgauj, District-
Balrampur (U.P) India

Report Code T AAQ-101222-078
ULR No. : TC6814220000016617 F
Test Report of : Ambicnt Air Quality

Service Request No : NTL/SRF/12/22-078
Service Request Date ; 07/12/2022
Report Issue Date @ 16/12/2022

SAMPLING & ANALYSIS DATA

Sample Drawn On

Sample Drawn By

Sample Description

Sampling Location

Sampling Plan &Procedure

Analysis Duration

Average Flow Rate of SPM (m’/min.)
Average Flow Rate of Gases (Ipn)
Sampling Instrument Used

0971272022

¢ NTL Representative

Ambient Air

Near Boiling House
SOP-AAQ/08

10/12/2022 to 16/12/2022
1.08

1.0

Respirable Dust Sampler (PM,), Fine Particulate (PM; ;) Sampler

Weather Condition Clear :
Wind Direction North east to North west
Sampling Machine Placed at 2.5 Mtr
Height (From ground)
i TEST RESULT
Limits as per
S.No. Parameter Test Method Results Units Environment
5 {Protection) Act.
1. Particulate Matter (PM)g) 1S:5182 Part-X X111 78.10 ug /mr 100
2. | Particulate Matier (PMa ) 1S:5182 Part-XX1V 45,60 pg/m’ 60.0
B. Sulphur dioxide (as SO,) 1S:5182 Pant-11 1532 ng n 80.0
4. Nitrogen dioxide (as NO,) 1S:5182 Part-VI 27.80 ng /m’ 80.0
B 1 Carbon monoxide (as CO) 15:5182 Part-X 1.16 mg/m’ 4.0
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters.
2. Respensibility of the Laboralory is limited to the invoiced amount only.
3. This test report will not be generated again, cither wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed off after twa weeks from the date of issue of st report, unigss-walil specified by the customer.
e e
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Analviing for . ds

_/'fllur_{
""l—s:;:dﬁ’lbﬁi/s, Bujaj Hindusthag Sugar Ltd. Report Code $ AAQ-101222-079
ULR No, : TC6814220000016618 F
Address: Village- Itaimaida Utraula, Test Report of : Ambicnt Ajr Quality
| . P.O. Sri Duttganj, District- Service Request No NTL/SRF/12/22-079
; Balrampur (U.P) India Service Request Date ; 07/12/2022
i

Report Issue Date 16/12/2022
T ———— :
SAMPLING & ANALYSIS DATA
SoRisnG & ANALYSIS DATA

Sample Drawn On o 097122022
Sample Drawn By  NTL Representative
Sample Description © Ambient Air
Sampling Location : Colony Area
Sampling Plan &Procedure : SOP-AAQ/08
Analysis Duration C 101272022 t0 16/1202007
Average Flow Rate of SPM (m’/min.) T Lo8
-« Average Flow Rate of Gases (lpm) acs ()

Sampling instrument Used * Respirable Dust Sampler (PM,). Fine Particulate (PM,5) Sampler
Weather Condition * Clear
Wind Direction © North east to North wes;
Sainpling Machine Placed at D25 Mtr
Height (From ground)

] TEST RESULT

Limits as per
Environment
Protection) Act.

S.No. Paramecter Test Method Results

18:5182 Part-XXIIT

. Particulate Matter (PMyp)

pg /m’

(=7 [ Pettadas e (PMLy) 1S:5182 Pant-XX1V
i

45.01 , g /m’

1S:5182 Part-11 14.89 pe/m’

|4

Nitrogen dioxide (

T s e dioxide (as SO,
f as NO,)

5. ;T Carbon monoxide (as CO)
I
Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters.
2 Responsibility of the Laboratory is limited W the invoiced amaunt only. 2
3. Thistest report will not be gencrated again, <ither whol Iy of in part, withou prior written pecmission of the laboratory.
4 The test samples will be dispused off atier 1wo weeks from the dare of issue of test report, unless-ualil specified by the customer,

cueckih BY
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TEST CERTIFICATE

|
|
|
i
|

Issued To:  M/s. Bajaj Hindusthan Sugar Ltd,

Village- Itaimaida Utraula,
P.0. Sri Duttganj, District-
Balrampur (U.P) India

Service Request No
Service Request Date : 07/12/2022
Report Issue Date

Report Code : ST-101222-063
ULR No. : TC6814220000016602 F
Test Report of i Stack Emission

: NTL/SRF/12/22-063

1 16/12/2022

- Remark-3 Boiler (1, 2& 3) 50 TPH each

=

SAMPLING & ANALYSIS DATA

Sample Drawn on

Sample Drawn By

Sampling Time

Sampling Plan &Procedure

Ambient Temperature (°C)

Flue Gas Temperature (°C)

Source of Emission

Capacity

Operating Schedule

Type of Fuel used

Fuel Quantity

Type of Stack

Diameter of stack (meter)

Height of Stack above ground level (meter)
Average Velocity of Flue Emission (m/s)
Pollution Control Device, if any

09/1272022

NTL Representative

30 minute

SOP/SE/9

10/12/2021 to 16/12/2022
156

Stack Anached to 3 Boiler 1, 2, 3
90 TPH

24 hrs

Bagasse

{15 ton/day

RCC

5.0

65.0

8.8

Wet Scrubber

TEST RESULT
S.N. Paramecter Test Method Results Units Emission limits
I. | Particulate Matter (PM) 18:11255(Part-1) 86.0 mg/Nm’ 150
2. | Sulphur dioxide (as SO2) IS:11255(Part-2) 15.0 mg/Nm’ Limit not specified
3. | Nitrogen dioxide (as NO2) 15:11255(Part-7) 21.0 mg/Nm’® Limit not specified
4. _| Carbon Monoxide (as CO) Flue Gas Analyzer 0.48 % By Vol 1.0

Notes:

are attached to single stack at the time of monitoring boiler were Running,

L. The sesults given above are refated 1o the tesied sample, as received & nientioned pacameters. The customer asked for the above tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only,

3. This test report wilt not be generated again, eitlice wholly or in part, witliout prior wriften permission of the laboratocy,

4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until spcciﬁcdh/‘;: the cigstomer.
A )
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TEST C

ERTIFICATE

tssued To:  M/s. Bajaj Hindusthan Sugar Ltd. Report Code : W-101222-080
ULR No. : TC6814220000016619 F
Address: Village- [taimaida Utrauls, Test Report of : Water
P.O. Sri Duttganj, District- Service Request No : NTL/SRE/12/22-080
Balrampur (U.P) India Service Request Date : 07/12/2022
Report Issue Date  : 16/12/2022
L s SAMPLING & ANALYSIS DATA
Sample Drawn By NTL Representative
Sample Drawn On 09/12/2022
Sample Quantity 2.0 Lt. + 500 ml.
Analysis Duration 10/12/2022 10 16/12/2022
Sampling Location UGR
- Sample Description Bore well Water

MICROBIOLOGICAL REQUIREMENT RESULT
S.No. Parameter Test Method Results Requirements as
per 1S-10500:2012
| 1| Escherichia coli IS-15185 Absent Absent/100m!
2. Coliform Bacteria 1S-15185 Absent Absent/100mi
OR(‘ANOLEP TIC & PHYSICAL PARAMETERS X )
['SNo. | Parameter Test Method Result Unit Requirement Permissible
(Acceptable | Limit in absence|
Limit) of aiternate
e ; source
1. Colour 1S-3025(P-04) <1.00 Hazen ) 15
Unit
s Odour 15-3025(P-05) | Agreeable - Agreeable Agrecable
3. Taste 18-3025(P-07 & | Agreeable - Agreeable -
08)
. Turbidity 1S-3025(P-10) <1.00 NTU ] &
5. pH value 15-3025(P-11) 7.58 - 65-8.5 -
6. Total dissolve solid (TDS) 1S-3023(P-16) 340 mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS
S.No. | Parameter Test method Result Unit Require | Permissible
nient Limit in absence
(Accepta | of alternate
ble source
Limit)
Iz Aluminum (as Al) 1S: 3025 (P- 55) <0.01 mg/l - 0.03




[ Issued To: M/s. Bajaj Hindusthan Sy

i Address:

Village- Itaimaida Utraula,
P.O. Sri Duttganj, District-

Balrampur (U.P) India

IT‘;'! CERTIFIC

ATE

gar Ltd. Report Code : W-101222-081
ULR Na. : TC6814220000016620 F
| Test Report of : Water

' Service Request No NTL/SRF/12/22-081
Service Request Date 07/1212022
Report Issue Date 16/12/2022

SAMPLING & ANALYSIS DATA

Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sampling Location
Sample Description

NTL Representative
09/12/2022

2.0 Lt. + 500 m).
10/12/2022 to 16/12/2022
Near ETP

Bore well Water

MICROBIOLOGICAL REQUIREMENT RESULT

Parameter Test Mcthod Results Requirements as
per IS-10500:2012
[ Escherichia coli IS-15185 Absent Absenv[60ml
‘ [ Coliform Bacteria 18-15185 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
] S.No. | Parameter r?est Method Result [ Unit chuiremcnt Permissible
(Acceptable | Limit in absenc
Limit) of alternate
source
(T [ Colour 1S-3025(P-04) <1.00 Hazen 5 15
Unit ;
_:2“__‘ Qdour 18-3025(P-05) Agreeable - Agreeable Agreeable
L“" Taste IS-3025(P-07 & | Agreeable o Agreeable 5
08)
s Turbidity 15-3025(P- 10) <1.00 NTU 1 5
5. pH value 18-3025(P-11) 7.26 - 6.5-85 -
6. | Total dissolve solid (TDS) 18-3025(P-16) 360 | mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS
S.No. Parameter Test method Result Unit Require | Permissiple
ment Limit in absence
(Accepta | of alternate

ble
Limit)

Aluminum (as Al

IS: 3025 (P-55) |

<0.01

|

source

mg/l

0.03




TEST CERTIFICATE

2% Total Amimonia IS: 3025 (P-34) <0.10 mg/l 0.5 No Relaxation
3 Anionic Detergents Annex K of IS- <0.10 g/l 0.2 1.0
(as MBAS) 13428
4. Barium (as Ba) IS: 15302 <0.10 mg/l 0.7 No Relaxation
o3 Boron (as B) I1S: 3025 (P- 57) <0.10 mg/| 0.5 2.4
6. Calcium (as Ca) 1S: 3025 (P- 40) 38.50 mg/l 15 200
T Chloramines (as Cl,) IS: 3025 (P- 26) <1.00 mg/l 4.0 No Relaxation
8. Chloride (as CI) IS: 3025 (P- 32) 41.50 mg/l 250 1000
9. Copper (as Cu) IS : 3025 (P-42) <0.05 mg/l 0.05 155
10, Fluoride (as F) 1S: 3025 (P-60) 0.32 mg/i 1.0 1.5
1. Free Residual Chlorine 1S: 3025 (P-26) BDL mg/| 0.2 1.0
12. Iron (as Fe) 1S: 3025(P-53) 0.138 mg/l 1.0 No Relaxation
13. Magnesium (as Mg) 1S: 3025 (P-46) 17.60 mg/l 30 100
14. Manganese (as Mn) 18: 3025 (P-59) <0.10 mg/! 0.1 0.3
15y Mineral Oil Clause 6 of IS: 3025 <0.50 mg/l 0.3 No Relaxation
16. Nitrate (as NO,) 1S: 3025 (P- 34) 3.12 mg/l 45 No Relaxation
Tl Selenium (as Se) [S: 3025 (P- 56) <0.01 mg/l 0.01 No Relaxation
18. Silver (as Ag) Annex J IS; 13428 <0.05 mg/ 0.1 No Relaxation
119, Sulphate (as SO,) 1S: 3025 (P-29) 3840 mg/l 200 400
20. Sulphide(as H,S) 18-3025 (P-29) <0.03 me/l 0.05 No Relaxation
21, Alkalinity (as Ca CO;) 1S: 5025 (P- 23) 210.0 mg/l 200 600
22. Total Hardness (as CaCO,) 18: 3025 (P- 21) 189.0 mg/| 200 600
235 Zine (as Zn) IS: 3025 (P- 49) <0.2 mg/l 5.0 15
Parameters Concerning Toxic Substances:
S.No. Parameter Test method Result Unit Requireme Permissible
nt Limit in absence
(Acceptabl of alternate
e Limit), source
l. Cadmium (as Cd) 1S-3025(P-41) <0.001 mg/l 0.003 No Relaxation
25 Cyanide (as CN) IS-3025(P-27) <0.01 mg/| 0.05 No Relaxation
g Lead ( as Pb) 1S-3025(P-47) <0.0] me/l 0.0! No Relaxation
4. Mercury (as Hg) 1S-3025(P-48) <0.001 mg/| 0.001 No Relaxation
55 Molybdenum (Mo) 1S-3025(P-2) <0.0$ mg/t 0.07 No Relaxation
6. Nickel (as Ni) 18-3025(P-54) <0.01 mg/l 0.02 No Relaxation
/s Poly nuclear Aromatic APHA 6440 <0.0001 mg/| 0.0001 No Relaxation
Hydro Carbons
8 Poly chlorinated biphenyl APHA 6630 <0.0001 mg/i 0.0005 No Relaxation
9. Total Arsenic (as As) 18-3025(P-37) <0.01 mg/| 0.01 No Relaxation
‘10. Total Chromium (as Cr) 1S-3025(P-52) <0.05 me/] 0.05 No Relaxation

BDL: Below Detection limit.

Notes:

1. The results given above are related to the tested sample, as received &
2. Responsibility of the |.ahoratory is limited 10 the invoice
3. This test report will not be generated

rior written permission of the @y\n‘}
ofestrepon, unless unti! sgedified by tho'puston
pESTee! ey

mentioned parameters. The customer asked for the above tests only.
d amount only

aguain, either whally or in part. without p
4. Thie test samples will be disposed off after two weeks from tlie date of issue

chEke by
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Issued To:

Address:

|
|
L

Village- Haimaida Utraula,
P.O. Sri Duttgunj, District-
Balrampur (U.P) India

FEST CERTIFICATE.
M/s. Bajaj Hindusthan Sugar Ltd.

Report Code : W-101222-082
ULR No. 0 TC68‘14220000016621 F

Test Report of : Water

Service Request No - NTL/SRF/12122-082
Service Request Date : 07/12/2022

Report Issue Date 16/12/2022

SAMPLING & ANALYSIS DATA

Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sumpling Location
Sample Description

NTL Representative
09/1272022

2.0 Lt. + 500 m).
10/12/2022 to 16/12/2022
Near Boiling House
Bore well Water

MICROBIOLOGICAL REQUIREMENT RESULT

Parameter Test Methiod Results | Requirements as
=i per IS-10500:2012
ik Escherichia coli | 18-15185 Absent Absent/100ml
h. Coliform Bacteria 1S-15185 Absent Absent/100ml ]
ORGANOLEPTIC & PHYSICAL PARAMETERS
['S.No. Parameter Test Method Result Unit Requirement Permissible
: (Acceptable | Limitin absenc
Limit) of alternate
: source
Colour 18-3025(P-04) <1.00 Hazen 5 15
Unit
Odour 1S-3025(P-05) Agrecable - Agrecable Agreeable
Taste 1S-3025(P07 & | "Agrecable - Agrecable -
08)
: Turbidity 1S-3025(P-10) <100 | NTU l 5
5. pH value 18-3025(P-11) 7.68 - 65-8.5 -
6. Total dissolve solid (TDS) 18-3025(P-16) 315 mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.No,

‘ Parameter

Test method

Limit)

j Aluminum (as Al)

IS: 3025 (P-55) |

<001 | mel | 003 78

Result Unit Require | Permissible
ment Limit in absence
(Accepta | ofalternate
ble source




7 Total Ammonia IS: 3025 (P- 34) <0.10 |  mg/l 02 No Relaxation
3. Anionic Detergents Annex K of 1S- <0.10 mg/l 0.2 1.0
(as MBAS) 13428
14 Barium (as Ba) IS: 15302 <0.10 mg/l 0.7 No Relaxation
J. Boron (as B) 18: 3025 (P- §7) <0.10 myl 0.5 24
6. Caicium (as Ca) 1S: 3025 (P- 40) 41.20 mg/l 75 200
i Chloramines (as Cl,) {S: 3025 (P- 26) <1.00 mg/ 4.0 No Relaxation
8. Chloride (as Cl) 1S: 3025 (P- 32) 38.60 mg/l 250 1000
9z Copper (as Cu) IS : 3025 (P-42) <0.05 mg/l 0.05 IS
10. Fluoride (as F) 1S: 3025 (P-60) 0.26 mg/l 1.0 1.5
11 Free Residual Chilorine 1S: 3025 (P-26) BDL mg/l 0.2 1.0
12. Iron (as Fe) IS: 3025(P-53) 0.132 mg/l 1.0 No Relaxation
13. Magnesium (as Mg) IS: 3025 (P-46) 18.40 mg/l 30. 100
14, Manganese (as Mn) 1S: 3025 (P-59) <0.10 mg/l 0.1 0.3
15, Mineral Oil Clause 6 of IS: 3025 <0.50 mg/l 0.5 No Relaxation
167 Nitrate (as NO-) 1S: 3025 (P- 34) 3.01 my/l 45 No Relaxation
7. Selenium (as Se) IS: 3025 (P- 56) <0.01 me/l 0.0} No Relaxation
18. Silver (as Ag) Annex J 1S: 13428 <0.05 mg/i 0.1 No Relaxation
19. Sulphate (as SO,) IS: 3025 (P- 24) 28.50 mg/| 200 400
20. Sulphide(as H,S) [S-3025 (P-29) <0.05 mg/l 0.05 No Relaxation
2L Alkalinity (as Ca CO;) IS: 3025 (P-23) 197.0 mg/l 200 600
22 Total Hardness (as CaCOs) 1S:3025 (P- 21) 180.0 mg/l 200 600
L83, Zinc (as Zn) 1S: 3025 (P- 49) <0.2 mg/l 6.0 15
~_Parameters Concerning Toxic Substances:
l S.No. Parameter Test method Result Unit Requireme Permissible
: nt Limit in ubsence
(Acceptabl of alternute
e Limit) source
I Cadmium (as Cd) 1S-3025(P-41) <0.001 mg/l 0.003 No Relaxation
2 Cyanide (as CN) 18-3025(P-27) <0.01 mg/l 0.05 No Relaxation
3. Lead (as Pb) 1S-3025(P-47) <0.01 mg/l 0.01 No Relaxation
4. Mercury (as Hg) 1S-3025(P-48) <0.001 mg/} 0.001 No Relaxation
55 Molybdenum (Mo) 1S-3025(P-2) <0.05 mg/l 0.07 No Relaxation
{ 6. Nickel (as Ni) 1S-3025(P-54) <0.01 mg/l 0.02 No Relaxation
7on Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
i Hydro Carbons :
8 Poly chloringted biphenyl APHA 6630 <0.0001 mg/! 0.0005 No Relaxation
9. Total Arsenic (as As) IS-3025(P-37) <0.01 mg/l 0.01 No Relaxation
10. Total Chromium (as Cr) 1S-3025(P-52) <0.05 mg/l 0.05 No Relaxation
BDL: Below Detection limit.
Notes:
. L. The resulls given above are reluted to the tested sample, a3 received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laharatory is limited to the invoiced smotnt anly. o

3. "This test report will not be gencrated again, cither whoily or in pant, without prior wrilten permission o?lfu“l bordlory.
A
%u:r
..;,T

4. The test samples will be disposed off after two weeks from the date of issue efiest report, unless untif Spucilicd bylthe cust
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[ TIS3035 (F-54) T <Giip

2. Total Ammonia mg/| 0.5 No Relaxation
3 Anionic Detergents Annex K of IS- <0.10 mg/| 0.2 1.0
(N (as MBAS) 13428
4. Barium (as Ba) 1S: 15302 <0.10 g/l 0.7 No Relaxation
|53 Boron (as B) IS: 3025 (P- 57) <0.10 me/l 0.5 2.4
6. Calcium (as Ca) IS; 3025 (P- 40) 35.80 mg/l 75 200
I Chloramines (as Cl,) IS: 3025 (P- 26) <1.00 meg/l 4.0 No Relaxation
8. Chloride (as Cl) 18: 3025 (P- 32) 17.06 mg/l 250 1000
9. Copper (as Cu) 1S : 3025 (P-42) <0.05 mg/l 0.05 1.5
10. Fluoride (as F) 1S: 3025 (P-60) 0.24 mg/} 1.0 ES
[i15 Free Residual Chlorine 1S 3025 (P-26) BDL mg/l 0.2 1.0
12 lron (as Fe) 18: 3025(P-53) 0.155 mg/l 1.0 No Relaxation
13. Magnesium (as Mg) 1S: 3025 (P-46) 20.18 mg/l 30 100
14. Manganese (as Mn) 1S: 3025 (P-59) <0.10 mg/l 0.1 0.3
I'S. Mineral Oil Clause 6 of IS: 3025 <0.50 mg/l 0.5 No Relaxation
16. Nitrate (as NO;) 1S: 3025 (P- 34) 2.89 mg/l 45 No Relaxation
17, Selenium (as Se) IS: 3025 (P- 56) <0.01 mg/l 0.01 No Relaxation
18. Silver (as Ag) Annex J IS: 13428 <0.05 mg/l 0.1 No Relaxation
19. Sulphate (as SO,) IS: 3025 (P- 24) 23.40 mg/l 200 400
20. Suiphide(as H,S) 18-3025 (P-29) <0.05 mg/l 0.05 No Relaxation
21. Alkalinity (as Ca CO,) 1S: 3025 (P- 23) 192.0 mg/| 200 600
22 Total Hardness (as CaCO,) 1S: 3025 (P-21) 176.0 mg/i 200 600
23 Zinc (as Zn) 1S: 3025 (P- 49) <0.2 mg/l 7.0 15
Parameters Concerning Toxic Substances:
S.No. Parameter Test method Result Unit Requireme Permissible
nt Limit in absence
(Acceptabl of alternate
¢ Limit) source
ks Cadmium (as Cd) 18-3025(P-41) <0.001 mg/l 0.003 No Relaxation
i L Cyanide (as CN) 18-3025(P-27) <0.01 mg/l 0.05 No Relaxation
ik Lead (as Pb) [S-3025(P-47) <0.0] mg/l 0.01 No Rejaxation
4. Mercury (as Hg) 15-3025(P-48) <0.001 mg/t 0.00] No Relaxation
o Molybdenum (Mo) 1S-3025(P-2) <0.05 mg/l 0.07 No Relaxation
6. Nickel (as Ni) 1S-3025(P-54) <0.01 mg/] 0.02 No Relaxation
7k Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
Hydro Carbons
8 Poly chlorinated bipheny! APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
9. Total Arsenic (as As) 18-3025(P-37) <0.01 mg/| 0.01 No Relaxation
10. Total Chromium (as Cr) 18-3025(P-52) <0.05 mg/| 0.05 No Relaxation

BDL: Below Detection limit.

Notes:

1. The results given above are reluted fo the tested sam:

2. Responsibility of the Laboratory is limited 1o the invoiced amount unly,

3. ‘This test report will not be generated ag
4. The test samples will be disposed off'a

: C}%%%:b BY

ple, as received & mentioned parameters. The customer asked tor the above ¢

ain, either wholly or in part, without prior written permission of the taborutory.
feer swo weeks from the date of issue of test report. unless uniil speciicd hyaheeustome
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EST CERTIFICATE

[ Issued To: M. Bajaj Hindusthan Sugar Ltd. | Report Code : WW-101222-074

'l : ULR No. : TC6814220000016613 F
i Address: Village- Itaimaida Utraula, Test Report of : Waste Water

! P.O. Sri Duttganj, District- Service Request No  : NTL/SRF/12/22-074

‘ Balrampur (U.P) India Service Request Date : 07/12/2022

[! Report Issue Date  : 16/12/2022

SAMPLING & ANALYSIS DATA

Sample Drawn On 5 1 0911272022

. Sample Drawn By NTL Representative

Sample Description : ETP Inlet
Sample Quantity/Packing detail

1 litre pet bottle
Weather Conditions

: Normal
Analysis Duration ¢ 1071272022 10 16/12/2022
TEST RESULTS
S.No Parameter Test Method Results
Units
I pH f 1S:3025(Part-11):1983 7.60 .
2 Total Suspended Solid (TSS) 18:3025(Part-17):1984 212.0 mg/l
3. Chemical Oxygen Demand (as Oy) APHA 5220 B:2005 650.0 mg/l
4. Biological Oxygcn Demand (as 0,) 18:3025(Part-44):1993 380.0 mg/l
B (3 days at 27
58 Oil & grease 18:3025(Part-39): 1984 32 mg/l
Notes: .

! The results given above are related to the tested sample, as received &
2. Responsibility of the Laboratory is limited to the invoiced amount onl
3 This test report will not be &generated again, either wholly or in part, wi
b The test samples will be disposed oft after two weeks from the date 0

mentioned parameters. The customer asked for the above tests only,

ithout prior written pesmission of the laborutory.
f issue of test report, unless until specified by the customer.

q( o '
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FEST CERTIFICATE

l Issued To:  M/s. Bajaj Hindusthan Sugar Ltd.

Address:

Village- Itaimaida Utraula,
P.O. Sri Duttganj, District-
Balrampur (U.P) India

- ULR No.

Report Code : WW-101222-075

: TC6814220000016614 F
Test Report of : Waste Water

Service Request No  : NTL/SRF/12/22-075
Service Request Date : 07/12/2022

Report Tssue Date  : 16/12/2022

SAMPLING & ANALYSIS DATA

Sample Drawn On
Sample Drawn By
Sample Description

Sample Quantity/Packing detail
Weather Conditions
Analysis Duration

09/1212022
NTL Representative
ETP Qutlet

1 litre pet bottle
Normal
10/12/2022 to 16/12/2022

TEST RESULTS
S$.No, Parameter Test Method Results Limit as per CPCB
Norms
I, | pH 1S:3025(P-11) 7.38 5.0-9.0
2 Total Suspended Solid (TSS)mg/t 1S:3025(P-17) 21.0 100
3 Chemical Oxygen Demand (as O,) mg/t APHA 5220 B-2005 85.0 250
4. Biological Oxygen Demand (as O,) mg/t 18:3025(P-44) 16.0 30
l 5. | Oil & Grease (mg/l) 18:3025(P-39) <1.0 10

EPA- Environmental Protection Act-1986
Notes:

2

3
1

CHEC)P(C(F% BY

| The results given abave are reluted to the sied sample, as received & mentioned parameters. The customer asked for the abave tests only.
Responsibility of the Laboratary is limited to the invoiced amount only.”

This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

- The test samples will be dispased ofY afler two weeks from the date of issue of test report, unless until specified by the customer




| : TC6814220000016609 F
| Address Village- Itaimaidy Utraula, Test Report of : Waste Water
! P.O. Srj Duttganj, District- Service Request No NTL/SRF/12/22-07¢

Balrampur (U.P) Indiy Service

SA

Report Code
ULR No.

Request Date 07/12/2022
Report Issue Date

: WW-101222-07¢9

1 16/1202022

MPLING & ANALYSIS DATA

Se e ANALYSIS DATA

Sample Drawn On

Sample Drawn By

Sample Description

Sample Quamity/}’acking detail
Analysis Duratjon

09712120

22

NTL Representative
STP Inlet
I livPlastic Cane

1071272022 10 16/ 22022

e TEST RESULTS
S.No | Parémeter Test Method Results m
L pH & 15:3025(Part-11) 7.80
2. | Total Suspended Solid 1S:3025(p 156.0
~ 3 OhEae Oxygen Demand (COD) 15:3023(Part-58) 280.0 mg/l
[ 4 [ Biological Oxygen Demand(as Oy 1:3025(Part-44) 94.0 mg/l
6. | Faecal Coliform (MPN/TOOML) IS: 1622:198] m—
NorEE: :

I The results given above are reluted (o the tested sample, as
2 Responsibility of the Laboratory is limited to the invoiced
3. This test report wil) a0t be generated agai, either whofly
4 The test samples wil be dispascd otF afer two weeks fron

amnount only,
oF in past, without prior writt,

n the date of jssye of test repo

'C’-Lj.(’&f‘_{.
CHECKED By AU

received & mentioned parameters. The customer asked for the abov

¢ tests only.

¢t permission of the luborutory.

1, unless untif specified by the customer.

THoi



TEST CERTIFICATE

[Tssu'cd To:  M/s. Bajaj Hindusthan Sugar Lid. Report Code : WW-101222-071
: ‘ ULR No, : TC6814220000016610 1° :
Address; Village- Itaimaida Utraula, Test Report of : Waste Water |'

P.0O. Sri Duttganj, District-
Balrampur (U.P) India

Service Request No  : NTL/SRF/12/22-071
Service Request Date : 07/12/2022
Report Issue Date  : 16/12/2022

SaA

MPLING & ANALYSIS DATA

Sample Drawn On

S;mple Drawn By

Sample Description

Sample Quantity/Packing detail
Analysis Duration

09/12/2022

NTL Representative

STP Qutlet

I livPlastic Cane
1071272022 to 16/12/2022

TEST RESULTS
: S.No | Parameter Test Methad Results | Units Limit as per
: CPCB  norms
1l pH 18:3025(Part-11) 1.50 - 5.5-9.0
2. | Total Suspended Solid 18:3025(Part-17) 6.4 mg/l 100 max
33 Chemical Oxygen Demand (COD) 18:3025(Part-58) 25.0 g/l No limit Specified
4. Biological Oxygen Demand(as Oy) 1S:3025(Part-44) 4.1 mg/l 30max
5 Oil & Grease 18:3025(Part-39) <1.0 mg/ No limit Specified
6. Faecal Coliform (MPN/100ML) IS: 1622:1981 60 - <100 MPN/10OML
Notes:

1. The resulls piven above are related to the tested sample,

2. Responsibility of the Laboratory is limi
3. This test report will nol be generated g

4. The test

as reccived & mentioned parameters. The customer asked for the above tests only.

ted to the invoiced smount only.
gain, cither wholly or in par(, without prior wrilten permission of (he laboratory.

samples will be disposed ofT after two weeks from the datc of issue of test report, unless until specified by the customer,

s
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Issued To:  M/s. Bajaj Hindusthan Sugar Ltd.

Address: Village- Itaimaida Utraula,

P.O. Sri Duttganj, District-

Report Code

ULR No.

Test Report of
Service Request No

t WW.101222-072

: TC6814220000016611 F
: Waste Water

: NTL/SRF/12/22-072

. Balrampur (U.P) India Service Request Date : 07/12/2022
Report Issue Date 1 16/12/2022
SAMPLING & ANALYSIS DATA

Sample Drawn On 097122022

Sample Drawn By NTL Representative

Sample Description SRS Inlet

Sample Received On 10/12/2022

Sample Quantity/Packing detail 2 It/Plastic Cane

Weather Conditions Normal

Analysis Duration 1071272022 10 16/12/2022

TEST RESULTS
S.No T-_I;xrametcr Test Method Results Units
= 1 pH 1S:3025(Part-11):1983 7.38 -
2 Total Dissolved Solid 18:3025(Part-16): 1984 1256.0 mg/l
53 Total Suspended Solid 15:3025(Part-17):1984 518.0 mg/l
4 Chemical Oxygen Demand (as O;) APHA 5220 B:2005 923.0 mg/l
3 Biological Oxygen Demand (as Oy) 1S:3025(Part-44):1993 445.0 {f mg/l
(3 days at 27°C)

6. Sulphate (as SO.,) 1S: 3025 (Part- 24) 1940 mg/|

Notes:

~

! The results given above are related 1o the tested sam

2 Responsibility of the Laborutory is limited 10 the inyoiced amount only.

3. This test repon will not be generated again, cither wholly
4. The test samples will be disposed ofT afler two weeks fro

Rl
CHEgK%D BY

ple, as received & mentioned parameters. The customer asked for the above tests only,

or in part, without prior writien permission of the laboratory.
m the date of issue of test Teport, unless until specificd by the customer.




TEST CERTIFICATE

"lssued To: Ms. Bajaj Hindusthan Sugar Litd.

Address: Village- Itaimaida Utraula,
P.O. Sri Duttganj, District-
Balrampur (U.P) India

Report Code

ULR No.

Test Report of
Service Request No
Service Request Date : 07/12/2022
Report Issue Date 1 16/12/2022

: Waste Water

: WW-101222-073
: TC6814220000016612 F

+ NTL/SR¥/12722-073

SAMPLING & ANALYSIS DATA

Sample Drawn On

Sample Drawn By

Sample Description

Sample Received On

Sample Quantity/Packing detail
Weather Conditions

Analysis Duration

091212022

NTL Representative

SRS Outlet

10/12/2022

2 It/Plastic Cane

Normal

10/12/2022 to 16/12/2022

TEST RESULTS
S.Ne | Parameter Test Method Results Units Limits as per
i CPCB Norms
Ta™ 3J=pHl 18:3025(Part-11):1983 7.24 - 55-9.0
2% Total Dissolved Solid 1S:3025(Part-16):1984 830.0 mg/l -—-
5 Total Suspended Solid 18:3025(Part-17):1984 115.0 mg/l 30.0
4, Chemical Oxygen Demand (as O,) APHA 5220 B:200S 560.0 mg/l 250.0
5k Biological Oxygen Demand (as O;) | 1S:3025(Part44):1993 220.0 mg/l 30.0
(3 days at 27°C)
6 Sulphate (as SO,) 1S: 3025 (Part- 24) 1456 mg/! 1000

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the sbove tests only.
2. Responsibility of the Laboralory is limited to the invoiced amourt only.

3. This test repart will not be generated again, cither wholly or in part, without prior written permission of the laboratory.
4. The test samples will be disposed oft'afler two weeks from the date of issue of Iest report, unless until specified by the customer.

avaAn
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Analysing for an Assareds
Fuaraee,

FEST C

ERTIFICATE

Issued To:  M/s. Bajaj Hindusthan Sugar Ltd.
Address: Village- Itaimaida Utraula,
P.O. Sri Duttganj, District-
Balrampur (U.P) India

Report Code : AN-101222-061
ULR No. : TC6814220000016600 F

Test Report of ¢ Ambient Noise
Service Request No @ NTL/SRF/12/22-061
Service Request Date : 07/12/2022

Report Issue Date 1 16/12/2022

SAMPLING & ANALYSIS DATA

" Date of Monitoring
Date of Sample Received
Sampling Done by
Sample Location
Nature of Sample

Sampling Method

09/12/2022

10/12/2022

NTL Representative
Colony arca

Ambient Noise (24 Hrs.)
By Sound Level Meter

SI.  Test Parameters Results Units Requirgment (as per CPCB Guidelines Limits in
No AB (A) Leq
Category of Area/ Zone Day Time Night
Time
I EQUIVALENT 62.8 dB(A
NOISE LEVEL
(6.0 AM TO10.0PM) = = gs
2.0 EQUIVALENT 54.1 dB(A - - -
NOISE LEVEL
(10 PM TO 6.0AM) £ = =
A.Industrial Area 75 70
B.Commercial Area 65 55
C.Residential Area 35 45
D.Silence Zone 50 40

Notes:

2. Responsibility of the Laborato
3. This test report will not be generated again, ei
4. The test samples will be dispased off afier two

Ayag

_ Checkeé By

**End of Report**

I. The results given above are related to the tested sample, as received & my
ry is limited to the invoiced amount onfy.

her wholly or in part, withoul prior written perniission of the
weeks from the date of issue of test

entioned parameters. The customer asked for the abuve tests only.

laboratory.,
feport, unless untif specified by the customer.




TEST

CERTIFICATE
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Issued To: M/s. Bajaj Hindusthan Sugar Ltd.

Address: Village- Itaimaida Utraula,

P.O. Sri Duttganj, District-
Balrampur (U.P) India

Report Code
ULR No.
Test Report of

Report Issue Date

Service Request No
Service Request Date : 07/12/2022

: AN-101222-062

: TC6814220000016601 F
: Ambient Noisc

: NTL/SRF/12/22-062

1 16/12/2022

SAMPLING & ANALYSIS DATA

Date of Monitoring

Date of Sample Received
. Sampling Done by

Sample Location

Nature of Sample

09/12/2022

1071272022

NTL Representative
Near Mill House
Ambient Noise (24 His.)

Sanmpling Method By Sound Level Meter
SI. Test Parameters Results Units Requirement (as per CPCB Guidelines Limits in
No dB (A) Leq
Category of Area/ Zone Day Time Night
2 Time
I EQUIVALENT 68.8 dB(A
NOISE LEVEL
(6.0 AM TO10.0PM) = 4 X
2.0 EQUIVALENT 57.2 dB(A - - 5
NOISE LEVEL
(10 PM TO 6.0AM) 5 = &
A.lndustrial Area 75 70
B.Commercial Arca 65 55
C.Residential Arca 55 45
D.Silence Zone 50 40
**End of Report**
Notes:

1. The results given above are related (o the tested sample, ss received & mentioned parmmeters. The customer asked for the above (csts only.
2. Responsibility of the Laboratory is limited to the invoiced amount only,

ithout prior written permission of the laboratory.

3. This test report will not be gencerated again, cither wholly or in part, w

-1, The test sunples will be disposed off after two weeks from the dutc of issue of test report, unless unt
v

Qran
Chetzke By

il specified by the customer.




TEST CERTIFICATE

oo ormeseieiod

[- Issued To:  M/s. Bajaj Hindusthan Sugar Ltd. | Report Code : AN-101222-060
| ULR No. : TC6814220000016599 F
| Address: Village- Itaimaida Utraula, Test Report of : Ambient Noise
’ P.O. Sri Duttganj, District- Service Request No  : NTL/SRF/12/22-060
' Balrampur (U.P) India Service Request Date : 07/12/2022
! Report Issue Date  : 16/12/2022
[ -
SAMPLING & ANALYSIS DATA
Date of Monitoring : 09/12/2022
Date of Sample Received o 1071272022
- Sumpling Done by : NTL Representative
- Sample Location : Main Gate
Nature of Sample : Ambicnt Noise (24 Hrs.)
Sampling Method By Sound Level Meter
Sl Test Parameters Results Units Reguirement (as per CPCB Guidelines Limits in
No dB (A) Leq
Category of Arca/ Zone Day Time Night
Time
| EQUIVALENT 64.1 dB(A
NOISE LEVEL
(6.0 AM TO10.0PM) o= o S
20 EQUIVALENT 50.2 dB(A -- L= =
NOISE LEVEL
(10 PM TO 6.0AM) i A o3
- A.Industrial Area 75 70
B.Commercial Area 65 55
C.Residential Area 55 45
D.Silence Zone 50 40

**Lnd of Report**
Notes:

1. The results given above are related 10 the lested sample, as received & m
2. Responsibility of the L.aboratory is limited 1o the invoiced amount only.
3. This test report will not be generated again, either why PNy,
4. The test samples will be disposed ofY afler two wep o !'}!"

entioned parameters. The custonter asked for the above tests only.

hout prior written permission of the luboratory.

\ ¢ of test report, unless until spcciﬁtdb)lw or.
] R LA
5 //, \A;’”“'N\‘ ":f’_

fyay
Checked By
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Y Equipments

FApRIGRAPTCO149820

B

5ERL; CS/ANA/EQMS/BHSL/BPS/2023/201 [ SR
CALIBRATION CERTIFICATE
CUSTOMER SM/S, BAJAFHINDUSTHAN SUGAR LTD UTRAULA BALRAMP T
3iue Box analyzer of serial no T$0280 has been calibrared on 274/01/2043 a1 Lo
as per the lab reading provided by the customer And by using DR woiter the

calibrated and found ok.

LXT330 TELEDYNE pH Sensor NO: 151269120 has boeor calibrared o
selution of pH 4, pH 7 & pH 9.2 provided by the custome

PARAMETER  TEMPRATURE RUFFER SOLUTION AN 1

i e e ek [STANDARI RE AN

; RN e 0T & e 4 4.

‘ B o s -] 62006 7 LR

050340 DUST ANALYZER

‘ynoptic Dust Monitor REFERENCE 1 - ANALYZER READING 2

TN W e 1 10 :

Sade DSL-340 5
| Analyzer S/N: ASYO i 4.01 Volt ' 380 Vol

Range:0-200 mg/M3 : NIl

4 Map Flow meter: working properly.

Wwe SFPL here by certifies that the equipment under the nared o
calibrated  and tested as per factory test procedure  Sard cgupment o Al
regarding  quality  and specification.  Calibration s valid for 3 maonths onb, Vo
S101.2023

TESTED BY:
Name: Bipin Pratap Singh

Designation: Sr.Engineer- (Sale rvicg " .
5 S : B (S( les & Se /C,}\l,( L/O ] 'l(\ ‘

smart Froail-biping@steameguipments.com i {\56‘\\ X

; ; ~ z R0 s SRR

wrnpeny: Steam Equipments Pyt Ltd, 5 LA ;(/'A _ e

g ]
\@;\" e
03

A & Wrater Analysis System [SWAS] - Continunus Fiv suin Al enng, e —

Ambient Air Quality Monitoring (AAQMS) - Shelter manutacturer [Sates Haseeans Ao
VeistenmAnalyzer & Sampling System (3as Analyzers & Samphieg bysion
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UTILIEATION OF nE
TREATED EFFLUENT
FOR IRRIGATION PURPOSE

FOR

s Bagaj Hindustham Sugar Lid.
Village-ltzi Maida Post-Utrauia
District- Balrampur, Uttar Pradesh
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i

Introduction of factory:

M/s Baiaj Hindusthar Sugar Limited,Utraula (Balrampur), was incorporated in Oct-
2007, At poasent it is engagec in producing plantation white sugar. It has installed
capacity of 12000 TCD. During the period of visit the crushing operation of the factory

were closed,

Factory Performance:

1*

S.No. | Particuiars 2014-15 2015-16 | 2016-17 | 2017-18
1. | Duretion of season (days) 105 8¢ 86 109
2. | Average sugarcane crushed | 54840 5849.02 6618.8 6868.77
per day (TCD)
3. | Totelsugarcane crushe 6271025 | 45489525 | 3555218 654113.6
J MT)

L. Visit Uncertaken:-
The FPaztory was visited on 71.05.2018 by Dr. Ashok Kumar, Assistant Professor ,
(Agricutwrs Chemistry). Facto 'y offcials, Shri P, K. Singh { DGM - Production), Shri
Atul Shukla (Astt. Manager-3HS), Shri P.S. Chaturvedi ( DGM - Cane) were present
during the visit,
2. Observation & Discussions:-
To aszess ine adequacy of the ETP Plant, a separate visit was paid by the institute
officinls. [ie present visit was undertaken during the cff seascn of the factory and,
observations were made wich vespect of utilization of treated effluent. The analysis of
different parameters as per CPCB guidelines cross checked from the data available
during the visit,
3. Efflucnt Cenerasion: Copies of aralysis reports of treated effluent and data
coramunicsted te UPPCE server are stiached as Annexure-1,
Existirg arrangement of treatmeni: Details of different units ol ETP with capacity &
dimension: attached as Annexure-11.

4. Storage lageor: Capacity 12500 KL. Attached as Annexura-II1.

“|lPage
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7. Characte ristic

The above valies
Utraula to CPCEy
2017-2013. ""ha ¢
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pattern of the arear At command area of M/s Bajaj Hindusthan Sugar

veuia Apprex 30100 secrare cultivable area js available and sugar cane is

a3 cagh crop, The ¢opping pactern is as follows:-

o (Pland)- Sugarcan={Ratoon) - 02 Years
te (Plast) - Sugarcar e (Raoon)-Wheat- 02 Years

sugercane-Sugercan 2(Ratcor)- 02 Y ears

rent availalle for fand application (KL/day):

iacity of factery - 12000 TCD,

ashing for the lzst four vears 6455.14TCD)

averaz2 Effluent zeneration per day @200 liters/ton o7 cane crushed -

lay
aneration taken onhigher side of aveage crushing i.e. 9,000 TCD)

generation teft far irvigasion after recycle & Reuse treatment -

ay

ted e fuent genierat a¢ for average crushing for 100 days

cerec on the basis of past track record)

200=2,25,000 1L /Crushing Season

s of reated effluent:

particular | (201.6-17) (2017-18)
TR e il

TBeD | . L& 14.6-17.86
UERE T o - o 70.30-152.3
e T T 2 15.25-17.98

al'e @s per date transmitted by M/s Bajaj Hindusthan Sugar Limited,
IPPCH server through resl time monitoring system during crushing season

pigs ere enclosed as annexure-i.




8. Comsmanc area:

8%

 Effluent loading rate(Kl./hectare/day)

On the basis of 5o’ test report, the Soi

9. Comumnanc area identified:

17C-225(average 197r2% fhectare/day or say 200m3/
hectare /day)

ofthe zcmmand area of fectory is sandy loam.

S. Tota) available area | Aren avuilable Distence Mode of
No. {hecteare) at 70 % land from unit Effluent
2T A 3
efficlency (K} Transport
BB aeasa v i re g With in MS/HDPE pipe
(~itvn & green belt of premises line
e tbefchory) |
2 255 LT85 Within 1.0 I‘gDPE pipe line
ek S 5 Up to Factory
rmeyland)

SESAER Jadd] out let ) After that
farmers use their
own flexible
pipeline for using

L, s the water
e Total = 267 __136.9

Details of farcier felds seing usad /oo be used for irrigation ourpose with farmer’s name,

area, village and

rops cultivated attached as Annexure-1V. During the visit, although the

factory was closed, the undersigned visited faw fields and intracted with following farmers

and confirmad use of wreated effluert o chexr field during the seascn.

dlPage

S.No. "Nam: of Farmoss Villae Area (ha) | Crop

1 | Atinlia Chovadzber 2.4 Sugarcane+Wheat
2. . M muddin Thovadaber 0.254 “ugarcane+Wheat
3 Samuiliz i Chovadaber 0.526 fugarcane+Wheat




13. Basic rzqu
factory nzs
ordinares v
irrigat on ol
of resporsit
clock.

14, Techuical
repailing ¢
profession
anc will co:
Chaturvedi

15.  Physico-2he

reportad fal

JiPage

vity | Schedule

Zosthig ‘ Nil

anortraton | Monthly

rement: and mon‘toring schedule: To monitor the Irrigation system
i teara under the leacership of Shri P.S. Chaturvedi (GM Cane) who co-
ith Shad Atul Shukls (AstzManager) Environment: for implementing
1 end inenitorivg it continuously. The factory also circulates contact nos.

2 oifizers to cont-acted furrers to inform the nzed of irrigation round the

racikup and man poiver deployed: has a backup of technical team for
effluent supply /ine & daily maintenance requirement. In addition, cane
i deputed by Mys Bajaj Hindusthan Sugar Limited, Utraula are guiding
‘e to guide farmers adout the use of treated water proficiently. Shri P.S.
M Cane) along-with hig technical team looks after the maintenance part.

mical properties of soil: M/s Bajaj Hindusthan Sugar Limited, Utraula

nwing details with respect to analysis of the soil of the eny
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The rrigation management rlan praposed by M/s Eajaj Findusthan Sugar Ltd,
Uta-aula (Balrampur), mav be considered to be in order to use treated effluent for
irrigatior for dhe autumn and sering plented sugarcane and also for wheat. The
proposec systern shall be able to cope up with the reguirement of utilization of the
genzrated effluent for irrigation purposes. However, if the factory is operated at the
licensed capacity 12,000 TCD.The wailable land area shall be inadequate to cope up

with tha requiremert.

At present, the factory has proviced the treated effluent poinits at a certain location
from where the farmers can ¢ raw the treated effluent by making own arrangment, The
factary riay extend the irrigation facilities by providing pipes/channels for effective

and extarsive use of treated ff Jent,

The fzct0ry should sarengther its system for supervising and maintaining the irrigation
plar whilc using the treated efluent. They should clearly prepare a responsibility chart
for smplementation,

The Zscitery sheuld organize ragularly kisan gosthi and rield demanstrations for create
awariness among cane farmers.wtich is not being done at present.

Faciiity for laboratory analysis of treated effluent for various parameters to be
estaslisned& in fact a proper environment cell should be created.

Since the factory visit was mads witen there were no crushing operation going on, it

shall require validation when the plantis in operation.

"
ﬂ © \\(a.

(Dr. Ashok Kumar)
Assistant Professor (Agril. Chemistry)

NATIONAL SUGAR INSTITUTE
Government of India
Minisiry of Corsurer Af&irs, Food & Public Distribution
Departmertof Food & Public Distribution
Eenpuer- 208 017 (0.p.) Indla
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1. The i on na 1agement r.ay proposed by M/s Bajaj Hindusthan éugar Ltd,

Gargrarl Cahararpur, may b considered to be in order to use treated effluent for
irrigaccr e the auturan anc spring planted sugarcane and also for wheat. The
propessc ¢ sstem snall be able te cope up with the requirernent of utilization of the
gereriac flluert for irrigation purposes. However, if the factory is operated at the
licens:d ra: acity 1.2,00¢ 'l‘(:il.'i he avalable land area shall be inadequate to cope up

witq s cesuirerient

n

At dresert, the foctory has provided the treated effluent peints at a certain location

from wvhere “he fanners can driw the treated effluent by making own arrangment. The
factor y ma: extead the irrigat on facilities by providing pipes/channels for effective

anc ertens e us: of eaked off uent.

The fctory should strengthen i's system for supervising and maintaining the irrigation
plarhile vaing the traated 28 aent. Taey should clearly prepare a responsibility chart

for im: pleincaration.

N

The f:cte -y shoulé organize rey ularly «isan gosthi and fielé demonstrations for create

awdreress cneny cane farmers which is not being done at presenl.

(93]

Faciliv for iaboratery analysis of t=e2sed effluent for varicus paraineters to be
estab.icsiec Lin fact a proper 2r vivon nent cell should be created.

6. Since tihz frrm 'y visilt was mace when there were no crushing operation going on, it

|z

(Dr. Ashok Kumar)
Assistant Professor (Agril. Chemistry)

shall recuir: validazion when the slantisin operation.

NATIONAL SUGAR INSTITUTE
G wverninent of India
Minictey of Consumer Afihirs, Food & Public Distribution
Depatrtment of Food & Public Distribution
Kacpur- 203 017 (U.P.) India
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Joint Inspectioh Report of M/s Balrampur Chinni Mills Ltd.
in the matter of .
Manav Seva Sansthan & Anr. Vs Union of India and Ors.
in
OA no. 912 and 913/2022

~ Background

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order datéd 23 December
2022 in the matter of Manayv Seva Sansthan & Anr. Vs Union of India and Ors. in case of O.

A.No. 912 and 913 /2022 to ascertain the factual position and take remedial action in accordance

of law. Relevant para of Hon’ble NGT order is as under-

“....1. These two applications involve identical grievance against two Sugar Mills - Balrampur
Chini Mills Ltd. located in Village-Bishunipur, Tehsil & District-Balrampur, Ultar Pradesh and
Bajaj Hindustan Sugar Mills located at Tehsil Utraula, Block Shridutiganj, District Balrampur
Uttar Pradesh. It is alleged that both the units are discharging untreated industrial effluents in
storm water drain/nala which is then released into the Suwaon Nala, a rain fed rivulet connected
with the Rapti River, which forms part of the Ganga River basin, in District Balrampur, UP.

2. The applicant has referred to earlier order of the Tribunal dated 27.04.2017 in O.A. No.
337/2016, Shailesh Singh v. State of Uttar Pradesh by which the Tribunal considered an earlier
grievance against Balrampur Chini Mills Ltd. Finding violations, the Tribunal directed remedial
action, including payment of compensation as mentioned in the said order. The applicant has
annexed samples of waste water in the vicinity of the units showing exceedance of parameters. It
is stated that as per EC condition the unit has to be ZLD and use effluents in its process, instead
of discharging the same inlo the stream, as is being done. The applicant has also annexed a copy
of representation dated 09.07.2022, addressed to the statutory regulators on which CPCB asked
the State PCB vide letter dated 22.07.2022 to look into the matter and take remedial action in
respect of both the units - Balrampur Chini Mills as well as Bajaj Hindustan Sugar Mills.

3. In view of above, we direct a joint Committee of CPCB, State PCB and District Magistrale,
Balrampur, with State PCB acting as nodal agency, to ascertain the factual position and take
remedial action in accordance with law. An action taken report may be filed within two months by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and
not in the form of Image PDF. The report may cover compliance of both the industries with
reference Lo the consent conditions, particularly ZLD condition and consented mode of disposal of
effluents. Analytical results of samples collected by the applicant may also be adverted to. A copy
of the report may also be shared with PPs for their response, if any, before the next date, by

0. A.No.912 & 913 0 2022, Manav Seva Sansthan & Anr. Vs Union of India & Ors. Page 1 of 14
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email. If there are any other orders with regard to the said units by any other Court, the same be
mentioned.

List for further consideration on 24.03.2023...."

Copy of the reference NGT order is annexed as annexwre no. 1.

In compliance of NGT order, joint inspection of M/s Balrampur Chinni Mills Ltd. at village-
Bishunipur, Tehsil and District- Balrampur, U.P., have been carried out during February 24-25,
2023 Dby following team members-

1. Shri Chandresh Kumar, RegiéQ.naI Officer, UPPCB, Regional Office Basti.

2. Shri Rajendra Bahadur, SDM, Ba'h"a'mpur

3. Dr. D. K. Soni, Regional Director, Regional Directorate, CPCB RD, Lucknow

Salient observation in the light of Hon’ble NGT directions dated 22.12.2022, recommendation
based on site inspection and available records of each unit are as under.

A) B. M/s Balrampur Chinni Mills Ltd. (Sugar Division), PO & District- Balrampur, Uttar
Pradesh

A : General Information :
1 | Name of the Unit & Address M/s Balrampur Chini Mills Ltd.,
(Sugar Division), Balrampur.
2 | Name of the Proprietor / Contact Person — | Rajeev Agarwal
Designation G.M. (Legal & Personal)
Contact No. 9412296276
05263 — 232379, 232235
3 | Year of Comm. 1932 — 1933
4 | Sector Private
5 | Cane crushing capacity 12000 TCD
6 | Cane crushed 8315500 Qtls.
(2022 — 2023)
7 | Sugar produced 530081 Qtls.
(2022 —2023)
8 | Molasses generation 333000 Qtls. (2022-2023)
9 | Press — Mud generation 400807 Qtls. (2022-2023)
B : Water Pollution and its control :
1 Water supply source Tube Wells (03 Nos.) in operation
Tube Wells (01 No.) is standby.
Water consumption (KLD)
Industrial 740
Domestic 1600
2 | Waste water generation (KLD)
Industrial 2271
Domestic 100
3 | Wastewater treated (KLD)
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Industrial.
Domestic

2271
100

4 | Details of ETP pH neutralization pit with sensor, Oil
ETP Description with flow diagram (with | skimmer, Equalization tank, Primary
specific reference to O&G removal system) | clarifier (Lamella) — 02 Nos,,

. | Anaerobic Oxidation System,
Aeration — I, Aeration — I,
Flocculation = Chamber, Secondary
clarifier, Chlorine Chamber, MGF,
ACF, UV Light, Ultra Filtration &
R.O. Plant.
e Annexure -2
5 | Mode of disposal of treated effluent 1. By pump V — notch with online
s flow meter
5 2. Treated water recycled in Sugar
Process, Co-generation (Cooling
Tower) & Distillery (Cooling
Tower).

6 | Flow measuring device installed at outlet | Ultrasonic Flow Meter and V — Notch
of ETP

7 | Status of consent under the Water Act — | Valid upto 31.12.2023

1974

b (I) Information regarding Ferti — irrigation: Not in practice

1 | Details of treatment of effluent before ferti | N.A.
— irrigation
2 | Command are for irrigation (available land | N.A.
area)
3 | System of transportation of treated effluent | NA
upto field
4 | Formal agreements with farmers for using | N.A.
treated effluent
5 | Storage facility available for treated | 6 days (Lagoon I- 7568 m’, Lagoon II-
effluent during low demand period 5765 m?)
6 | Quality of effluent being used for ferti — | NA
irrigation
7 | Ground water monitoring network Yes, through Pizio meter (04 nos)
C : Air Pollution and its Control
1 Sources of Air Pollution Boiler 06 nos. steam generation
capacity for each is as under :-
25 TPH, 40 TPH, 32 TPH, 64 TPH, 30
TPH, 80 TPH
2 | Type of Fuel used with consumption Bagasse
Stack details with APCS 06 nos. stack , detail is as under:-
33 mtr., 50 mtr.; 40 mtr, 40 mtr., 55
mtr., 65 mtr.
3 | Status of Consent with the Air Act— 1981 | Valid upto 31.12.2023
D: Waste Management

Type & Quantity of Waste Generated

ETP sludge- 29.97 Ton/day
Press Mud - 3.75 Ton/day ,
Boiler Ash - 41.10 Ton/day,
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Used Oil — 0.0 Kg/day

Facility of Storage / Disposal ETP Sludge — ETP sludge is being
used as manure.

Press Mud — Given to farmers as per
their requirement of manure.

Boiler Ash — Boiler Ash is being used
in filling of low lying area also as
manure on demand of farmers.

Used Oil — mixed with bagasse and
- fired in boiler as permitted by SPCB.

3

Disposal of waste - As above.

4

Status of Grant of authorization Valid upto 27.12.2026

Observations:

IE:

Thé unit has infrastructure of co-generation of power of 18 MW with combination of
Sugar production. During inspection, the unit was in operation for crushing season FY
2022-23. As informed by the unit representative, the unit has started its cane crushing on
08.12.2022 for the current crushing season (2022-23). Attached as Annexure- 3 for
reference

The unit has provided display board regarding hazardous waste generated outside the main
factory gate, on quantity and nature of hazardous chemicals being used in the plant, water
and air emissions and solid waste generated within the factory premises in compliance of
Hon’ble Supreme Court order dated 14.10.2003 in the matter of Writ petition © No.
657/1995 (Research Foundation for Science, Technology and Natural Resource Policy Vs
Union of India & Ors).

The unit has installed in 1932 and as per EIA notification 1994 the unit was excluded from
procedure to obtain NOC from SEIAA. Hence the unit was exempted for the NOC from
SEIAA.

. The unit has obtained the NOC from UPPCB for 18-Megawatt electricity generations

through co-generation power plant mode. The unit has valid consent under Air, Water Act
and Authorization for handling of Hazardous waste from UPPCB. Copv attached as
Annexure-4, 5 & 6 for reference.

The unit has obtained NOC for withdrawal of fresh water 3000 m’/day by 04 borewells
from Ground Water Department, Ministry of Jal Shakti, Govt. of Uttar Pradesh. which is
valid up to 27/12/2026. Attached as Annexure- 7 for reference.

During inspection, it was found that the unit has installed monkey ladder which is unsafe
for stack emission monitoring for flue gas and not aligned with the prescribed guideline of

CPCB.
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7. The unit has presently four (04) bore wells to meet its fresh water requirement.
Electromagnetic water meter is installed in each bore wells. Log book of fresh water
consumption is maintained. Copy attached as Annexure-8 for reference.

8. The unit has installed OCEMS at the outlet of ETP and it was informed that OCEMS is
connected with UPPCB and Eﬁ)CB server. On the day of inspection, OCEMS was found
functional. The OCEMS installed before the RO, which is required to suitability place for
representative monitoring. Login credentials of the OCEMS attached as Annexure-9 for
reference.

9. The unit has informed that the unit has got monitored particulate matter in stack emission
and wastewater monitoring by the third party once in a year. Copy-of the report annexed as
Annexure 10 (a & b) for reference.

10. Calibration certificate of OCEMS installed for stack emission and ETP is attached as
Annexure-11 for reference.

11. The unit has constructed two lagoons with capacity 7568 m* & 5765 m® for storage of
treated effluent in the premises Distillery division. It is informed by unit representative;
treated effluent is recycled in Sugar Process, Co-generation and Distillery unit. During the
inspection lagoon was empty. It seems treated water is being fully recycled in the Sugar
Process, Co-generation and Distillery unit.

12. The unit had got prepared irrigation management plan from National Sugar Institute,
Kanpur, Uttar Pradesh, India for utilization of treated waste water in irrigation. Copy
annexed as Annexure-12 for reference. However as informed by unit representative
currently treated effluent is recycled in Sugar Process, Co-generation and Distillery unit
only. :

13. During inspection, it was observed that wastewater generated from sugar and captive
power plant from various activities i.e. washing, cleaning and process are treated through
ETP and reuse treated water by Sugar, Co-gen and Distillery Unit. As per the consent
conditions the unit is allowed to discharge the treated wastewater therefore sample from
the outlet of ETP was collected by CPCB Lucknow to verify the compliance status.

Analysis results are presented as under:

Sampling Parameters

Location pH TSS TDS BOD COD Oil and
(mgf) | (mgL) | (mgh | (mgy | Oreasemed

ETP: RO | 8.06 <8205 255 65.1 131 <5

Outlet

Consented | 5.5-8.5 100 -- 30 250 10
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condition

14. 1t is evident from the results that outlet of ETP for sugar and co-gen unit are not meeting
with the stipulated norms with respect BOD- 65.1 mz/L (against 30 mg/L) of consented
parameter. However, during visit it was found that treated effluent is fully utilized in the
Sugar Process, Co-generation and Distillery unit. No discharge from the unit into the local
drain observed.

15. The unit has installed Combined Sewage Treatment Plant (STP) for township of Distillery
and Sugar unit for treatment of domestic wastewater and the chara;:teristics of the treated
wastewater found well within the prescribed norm.

16. The unit has adopted 06 pond for recharge the rain water with capacity of 1,15,750 m® at
the Deoria and Bishunipur village as per Hydrological and Impact Assessment Report
2022. Copy attached as Annexure-13 for reference.

17. The unit has submitted that unit has planted 65000 nos. plants in the unit premises and
nearby area as per the undertaking given. Annexure-14.

18. The unit has installed P.T.Z. camera at ETP and same is verified during visit.

19. Fly/ bottom _ash generated from the boiler is being disposed off in low lying area as per
consent granted by SPCB. During the discussion with the unit representative, it was

informed that the ash will utilize by the nearby the farmer.

Visit of Suwaon Nala: -

As complaint has raised the issue of discharge of waste water by the industry under
reference into the local drain which is connected with the Suwaon Nala which is ultimately
meeting to River Rapti. In this regard committee has visited the catchment area of Suwaon
Nala and River Rapti to find out the factual position.

Suwaon nala originated from a pond which is approximately 4 km from Balrampur city in west
north direction. A storm water drain/local drain which is carrying domestic wastewater and
passes nearby area of M/s Balrampur Chinni Mills Ltd. (Sugar division & Chemical division)
in Bishnuipur area discharging into Suwaon Nala at Utraula road, Balrampur. Farther this nala
travels approximate 9-10 Km and creates a pond near Mahesh Bhari village at left side of
Utraula road, Balrampur and overflow of this pond further travels approximate 6-7 Km and
meets to Chando Taal which is located between the Katra Shankarpur and Bikampur village,
Balrampur. The overflow of this Chando Taal travels approximate 3-4 Km further meets to

River Rapti in Bikampur Village area at right bank of River Rapti (Latitude: 27.425864,
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Longitude:82.267221). The Google maps indicating Suwaon drain and River Rapti given as

under for reference (Map-1).

R. Rapti Sample 5

Sample 1

Sample 2

Sample 3

Strom Water Drain e AN

Pond near Mahesh

Bhari Village

M/s BCMIL (Sugar & Chemical) =
Chando Taal

Google Earth

Source: - Google Map
Map-1: Google Map of M/s BCML, Suwaon Nala, and River Rapti

The Suwaon nala carries domestic sewage from Balrampur City, Bhagwatiganj,

Nahar Balaganj, Jaurnapur, Makhanha, Dharampur, Kridipurwa, Katra Shankar Nagar and
Bikampur village. As information provided by local villagers, during summer seasons very less
amount of water goes into River Rapti through Suwaon Nala due to discontinue of flow in the
nala. Committee had decided to collect the samples from upstream & downstream of
Balrampur city of Suwan nala, before confluence to R. Rapti, Upstream & downstream of
confluence point of Suwaon nala at River Rapti. to evaluate the discharge of wastewater of M/s
Balrampur Chinni Mills Ltd., Balrampur to R. Rapti through Suwaon nala.
The joint committee has collected three (03) samples from Suwaon nala and two (02) from R.
Rapti for the evaluation of pollution potential into R.Rapti through Suwaon nala :-

1) Suwaon nala at upstream of Balrampur City at Koilaha Bridge, Balrampur

2) Suwaon Nala creates Pond near Mahesh Bhari village, Utarula Road, Balrampur

3) Suwaon Nala before confluence to R. Rapti near Bikampur village, Balrampur

4) River Rapti before confluence to Suwaon Nala near Bikampur village, Balrampur

5) River Rapti after confluence to Suwaon Nala near Bikampur village, Balrampur
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Table2: Analysis report of Sample collected from Suwaon Nala

S. | Parameter Sampling Location General
No. Koilaha Mahesh Before confluence to Discharge
Bridge Bhari village | R. Rapti (Sample-3) | standard, Under
(Sample-1) | (Sample-2) (Latitude: 27.425864, | E(P) Act, 1986
== (Latitude: | (Latitude: Longitude:82.267221)
27.432983, | 27.411275,
Longitude: | Longitude:
82.156158) | 82.188136).
I “pH 721 7.34 Lk 5.5-9.0
2 | Temperature 22 24 24 Shall not exceed
C) 5C above the
receiving  water
temperature
3 | Colour (Hazen) | 15 50 50 --
4 | Suspended 62 36.5 19.7 100
Solid (mg/L)
5 | TDS (mg/L) 155 36.5 570 --
5 | Chloride as CI | 7.32 35.1 55.8 --
(mg/L)
6 | Sulphate as | 7.57 14.1 8.30 =
SO4 (mg/L)
7 | Phosphate BDL BDL BDL 5.0
(mg/L)
8 | Sodium (mg/L) | 23.7 60.5 9153
9 | Potassium BDL 11.3 222,
(mg/L)
10 | Ammonical BDL BDL BDL 50
Nitrogen
(mg/L)
11 | COD (mg/L) 26.4 §95 83 250
12 | BOD (mg/L) 3525 108 2 30
13 | SAR (mg/L) BDL 1.57 2.11 26
Table 3: Analysis report of Sample collected from River Rapti
S. | Parameter Sampling Location
No. before confluence to | after confluence to
Suwaon Nala (Sample-4) | Suwaon Nala
(Latitude: 27.426284, | (Sample-5)
Longitude: 82.267100). (Latitude: 27.424163,
Longitude: 82.269145).
1 pH 6.92 7.25
2 | Temperature (°C) 22 22
3 Colour (Hazen) 10 10
4 | Suspended Solid (mg/L) 2072 25
5 | Chloride as Cl (mg/L) 5.40 6.84
7 | Phosphate (mg/L) <0.02 <0.02
8 | Nitrate (mg/L) <0.5 <0.5
9 | Ammonical Nitrogen (mg/L) | <0.1 <0.1
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10 | COD (mg/L) 5.86 112

11 | BOD (mg/L) <1.0 2.46

From the analysis of different sample collected from Suwaon nala before meeting to R. Rapti and

River sample,collected at upstream and downstream of confluence with nala, its appears that the

wastewater is having characteristics which is matching domestic wastewater origin that is sewage.

The domestic wastewater which has find their path through Suwaon nala and meets to River

Rapti. The

concentration of different pollutants found well below the general discharge standard

under Environment (Protection) Act, 1986.

Conclusion and Recommendations:

Conclusion:

1)

o

3)

As such no outlet treated/untreated industrial effluent of M/s Balrampur Chinni Mills
Ltd. (Co-gen & Sugar) was found mixing with Swuaon Nala during visit to site, which
has been further confirmed by the analysis of drain and river water quality at various
location. Evidences indicate that no traces of the industrial discharge in to Swuaon
drain & river Rapti observed.

The unit has installed ETP for Effluent and Surplus injection water treatment and CPU
for Clean condensate and Rinse water treatment. Finally, ETP & CPU treated water
further treatment with Ultra filtration (Installed during 2020-21), Reverse Osmosis
(Installed during 2020-21), and Ultraviolet process and fully used in the Sugar DM
Plant, Co-gen Cooling tower and Distillery colling tower.

As per the prevailing consent condition under the Water Act the unit is not complying

with respect to BOD concentration.

Recommendations:

D
2)

3)

4)

5)

The unit has to installed easy ladder for the monitoring of flue gas emission as per
CPCB guideline.

Housekeeping in Boiler area, Juicer section and ETP area required to be improved.
Unit must follow the protocol for transportation and disposal of fly/bottom ash.

The unit shall submit water balance and adequacy assessment report of effluent
treatment facility by the expert institute of the field concern as the unit has modified
the treatment facility recently.

The unit must take appropriate corrective measure to improve the treatment
efficiency of ETP with respect to BOD and comply with the prevailing consent

condition under Water Act.

0. A.No. 912 & 913 of 2022, Manav Seva Sansthan & Anr. Vs Union of India & Ors. /L\'/ '4;, Page 9 of XQ

\

S




6) The unit must "inétaﬂ the OCEMS at the end of treatment process atETP to have:
representative monitoring of déSi‘te‘ﬂ.paraxn_qte'r.
7) As the unit is not discharging any freated or untreated wastewater outside the

premises in this regard unit must submit report with appropriate evidences to SPCB.

H
gl T\
Shri Chandresh Kumar, Dr. Devendra Kumar Soni
Regional Officer; UPPCB, D) ! ! Regional Director
- ROBasti CPCB RD Lucknow

S
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Photo 4: ETP: Operational Flowmeter at
inlet

Photo 5: ETP : Primary Clarifier
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Photo 11: CPU outlet Pt 12:lude drying bed
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"Photo 17: Suwaon Nala at Koilaha Bridge, Photo 18: Strom water drain : at Utaraula
Upstream of Balrampur Road Balrampur

Huwt-
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Photo 19: Chando Taal at village

Photo 21: Suwaon Nala before mixing in R. Rapti Photo 22: Suwaon nala confluence into R.
Rapti

ot ‘
/
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Item Nos. 01 & 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(THROUGH VIDEO CONFERENCING)

Original Application No. 912 and 913/2022

Manav Sewa Sansthan & Anr. Applicant(s)
Versus

Union of India & Ors. Respondent(s)
Date of hearing: 23.12.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary, Advocate
ORDER
Li: These two applications involve identical grievance against two

Sugar Mills - Balrampur Chini Mills Ltd. located in Village-Bishunipur,
Tehsil & District-Balrampur, Uttar Pradesh and Bajaj Hindustan Sugar
Mills located at Tehsil Utraula, Block Shriduttganj, District Balrampur
Uttar Pradesh. It is alleged that both the units are discharging untreated
industrial effluents in storm water drain/nala which is then released into
the Suwaon Nala, a rain fed rivulet connected with the Rapti River, which

forms part of the Ganga River basin, in District Balrampur, UP.

2. The applicant has referred to earlier order of the Tribunal dated
27.04.2017 in O.A. No. 337/2016, Shailesh Singh v. State of Uttar

Pradesh by which the Tribunal considered an earlier grievance against

s



Balrampur Chini Mills Ltd. Finding violations, the Tribunal directed
remedial action, including payment of compensation as mentioned in the
said order. The applicant has annexed samples of waste water in the
vicinity of the units showing exceedance of parameters. [t is stated that
as per EC condition the unit has to be ZLD and use effluents in its
process, instead of discharging the same into the stream, as is being
done. The applicant has also annexed a copy of representation dated
09.07.2022, addressed to the statutory regulators on which CPCB asked
the State PCB vide letter dated 22.07.2022 to look into the matter and
take remedial action in respect of both the units - Balrampur Chini Mills

as well as Bajaj Hindustan Sugar Mills.

3. In view of above, we direct a joint Committee of CPCB, State PCB
and District Magistrate, Balrampur, with State PCB acting as nodal
agency, to ascertain the factual position and take remedial action in
accordance with law. An action taken report may be filed within two

months by e-mail atjudicial-ngt@eov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.
The report may cover compliance of both the industries with reference to
the consent conditions, particularly ZLD condition and consented mode
of disposal of effluents. Analytical results of samples collected by the
applicant may also be adverted to. A copy of the report may also be
shared with PPs for their response, if any, before the next date, by email.
If there are any other orders with regard to the said units by any other

Court, the same be mentioned.
List for further consideration on 24.03.2023.

A copy of this order be forwarded to the CPCB, State PCB, District

Magistrate, Balrampur and the PPs by email for compliance.

1)



The applicant may furnish set of papers to CPCB, State PCB,
District Magistrate, Balrampur and the PPs by email and file affidavit of

service within one week.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Prof. A. Senthil Vel, EM

December 23, 2022
O.A. Nos. 912/2022 & 913/2022
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Balrampur Chini Mills Ltd

Sugar Unit : Balrampur UP

ETP (2600 KLD) Equipment Details For Season 2022-23

S.No. Name Of Vessel/Equipment Dimension in Mtr Capacity in M? Remarks
1 |Sump at Mill House Two Nos LxWxH :1.5X1.5X1 2.25 Waste solid sepration
2 |Sump at Boiling House LxWxH : 1.5 X 1.5 X1 2225 Waste solid sepration
3 |Sump at Main Drain House 02 Nos LxWxH : 1.5 X 1.5 X1 4.50 Waste solid sepration
4 |Oil Skimmer 02 Nos. 400 MM belt & 100 MM belt Width 400 mm
5 |Oil & Grease Chamber LxWxH : 1.5 X 1.5 X1 2925 Qil & Grease sepration
6 |Heat Exchanger 180 M3/Hr Tubeltar
7 |Equalization Tank LxWxH : 15X7.5X4 450 Flow regulisation
8 |Primary Clarifier (Lamella Clarifiers 02 nos.) 50 & 60 M? /Hr 110 Waste solid sepration
9 |Anaerobic Digester DiaXH: 18 x6.5 1670 With statick media in two parts
10 {De-gasser LxWxH : 4X4X5 80 As aeration with diffused air
11 |Aeration Tank Part A LxWxH : 14.5X17.5X5 1270 Apprx 290 air diffusers
Part B LxWxH : 13.5X17.5X5 1200
Total Capacity of Aeration with de-gasser 2470
MLSS Settler LxWxH : 5.5X7.5X2.5 103
Flaculation Tank LxWxH : 5.5X3.6X2.5 50
12 |Secondary Clarifier Dia XH: 18.5x4.25 1150
13 |Chlorine Contact Chamber 8 Mtrs chlorination
14 |Tertiary System :
a|MGF Dia :3X H:3 24 MS
3 Dia :1.6 X H: 2 160 FRP 04 Nos.
Total Capacity of MFG 37 Retention 35 Minutes.
b[ACF Dia :3X H:3 21 Reduce Colour & COD
Dig:1.6 XH: 2 16 FRP 04 Nos.
Total Capacity of ACF 37 Retention 35 Minutes.
15 |Air Blower Five Nos 1500 M? / Hr Each 4500
Sludge Drying Beds 02 Nos Each :5X11 110 Sludge dewatering
16 |Decanter 2 M3/ Hr Siudge dewatering
17 |UV Light 90 M3/ Hr .
18 |UF Plant 80 M3/ Hr
19 |RO Plant 75 M3 / Hr with 90 % recovery
20 |OCEMS 01 Set

For Balrampur

hini Miils Ltd.




CPU (Capacity 1560 KLD) Equipment Details For Season 2022-23

1 |Cooling Tower Basin Cap : 450 M3 180 M3 / Hr
2 |Heat Exchanger 180 M3/Hr Tubellar Re-cooling at Equipment
3 [Neutrilisation Tank Dia :4.5 X H:3 15
4 |MBBR Tank LxWxH : 11X11X4.25 i 1112)
5 [Aeration Tank LxWxH : 11X11X4.25 515
Total Capacity of Aeration 1030
6 |Settler Dia :4.5 X H:3 S0
7 |Floucalant Tank Dia:4 X H:2.5 30
8 |Tertiary Clarifier Dia: 11 X H:4.75 450
9 |Chlorine Contact Chamber 8 Mtrs chlorination
10 ([Tertiary System:
MGF Dia :3X H:3 21 MS
Total Capacity of MFG 21 Retention 35 Minutes at 70M¥/Hr.
ACF Dia :3X H:3 21 Reduce Colour & COD
Total Capacity of ACF 21 Retention 35 Minutes at 70M*/Hr.
11 |Air Blower Five Nos 2500 M3 / Hr Each 5000
12 |Sludge Drying Beds 02 Nos Each :5X11 110 Sludge dewatering
13 |Decanter 2 M?/ Hr Sludge dewatering
14 {UF Plant 50 M3 / Hr :
15 |RO Piant 45 M3® / Hr

General Manager
(Legal & Personal)




BALRAMPUR CHINI MILLS LTD. BALRAMPUR {SUGAR)

Ahmwwu -3

Daily MIS Report
l)u_L(::OB/‘LZ/ZOZZ Crop Day : 1 Plant Capacity : 12000 TCD
S No parameters UOM Season-2022-2023 Target Last Year
T On Date To Date Crop Day To Date Date To Date
1 |cane Crush Qtls. 53500.00 53500.00] 15000000.00 27500.00 27500.00 93100.00] 1270400.00
2 |Crush Rate (Ex.Stop.) Qtis/Day 54017.67 54017.67 115000.00 37585.42 37585.42|  105895.73 94900.40
3 |polin Cane % Cane 12.43 12.43 1361 12.34 12.34 1269 1255
4 |Syrup Diverted % Cane 0.00 0.00 35.00 0.00 0.00 0.00 0.00
5 {rstimated Recovery % Cane 8.55 8.55 6.44 8.20 8.20 8.82 8.58
i 6 __Normalised Recovery (With CH Mol) % Cane 10.23 10.23 9.95 0.00 0.00 0.00 0.00
7 Isugar Produced:White atls. 0.00 0.00 966000.00 0.00 0.00 8500.00 95385.00
8 |Sugar Produced:Raw Qtls. 0.00 0.00 0.00 0.00 0.00 0.00 0.00
9 ISugar Produced White from Raw Sugar Qtls. 0.00 0.00 0.00 0.00 0.00 0.00 0.00
10 ‘M__olasscs Sentout Qty Qtls. 0.00 0.00 $26500.00 0.00 0.00 6400.00 80300.00
e ‘Iot_ul Sugar Losses % Cane 3.88 3.88 719 414 4.14 3.87 3.97
a _‘l]z_lgais_eLoss % Cane 0.49 0.49 0.46 0.42 0.42 0.50 0.47
Bl ichrACa}fio_si % Cane 0.07 .07 0.07 0.08 0.08 0.09 0.10
c |Syrup Loss % Cane 0.00 0.00 358 0.00 0.00 0.00 0.00
id Molasses Loss % Cane 3.20 3.20 3.05 3.52 3.52 3198 331
le=Gss _LJE}(nown Loss % Cane 0.12 0.12 0.10 0.12 0.12 0.08 0.09
17 |Fibre % Cane 13.77 13.77 15.67 12.84 12.84 15.80 14.27
13 a|lmbibition % Fibre 375.02 375.02 350.00 415.73 415.73 29956 318.50
13 blimbibition % Cane 51.64 51.64 55.22 53.38 53.38 47.33 45.45
(14 o.M % Cane 70.00 70.00 67.44 72.22 72.22 66.29 69.19
15 {Prunary Juice Brix % 18.14 1814 1929 18.17 1817 18.44 18.08
Al £ Apparent Purity 79.60 79.60 83.50 80.19 80.19 82.10 81.19
_ RS / 100 Brix 5.52 552 451 0.00 0.00 5.94 5.96
16 |Mixed luice Brix% 1257 1257 13.25 12.02 12.02 1331 13.19
B Apparent Purity 78.12 78.12 82.10 78.95 78.95 80.62 79.83
Sucrose Purity 77.88 77.88 81.75 0.00 0.00 80.00 79.47
: % Cane 12164 12164 122.00 125.60 125.60 113.62 114.64
RS / 100 Brix 5.70 5.70 462 0.00 0.00 6.21 6.22
17 |clear Juice % Brix 12.06 12.06 0.00 12.42 0.00 13.03 0.00
= Apparent Purity 78.86 78.86 0.00 79.15 79.15 80.74 80.17
B = RS / 100 Brix 561 561 0.00 0.00 0.00 6.11 5.94
18 |Bagasse Pol% 166 166 138 154 154 1.50 155
AR Moisture % 50.79 50.79 49.00 50.50 50.50 50.13 50.57
F °t % Cane 29.46 29.46 32.06 27.21 27.21 33.19 30.29
Saving % Cane -0.09 -0.09 13.42 0.43 .0.43 9.59 9.75
19 [vilter Cake Pol% 2.18 2.18 1.70 2.00 2.00 236 2.40
s % Cane 3.00 3.00 4.00 4.00 4.00 4.00 4.00
20 |Final Molasses/B-Heavy Brix% 86.00 86.00 85.50 86.80 86.80 87.05 86.35
&= Apparent Purity 50.10 50.10 50.26 53.00 53.00 52.49 5276
ERE % Cane 7.42 7.42 358 7.64 7.64 6.98 7.28
RS% 0.00 0.00 0.00 0.00 1134 10.37
TRS% 0.00 0.00 64.50 0.00 0.00 59.16 57.74
71 |Diverted Syrup Bx 0.00 0.00 0.00 0.00 0.00 0.00
1 Apparent Purity 0.00 0.00 0.00 0.00 0.00 0.00
leelE TRS% 0.00 0.00 0.00 0.00 0.00 0.00
57 [Color (ICUMSA) 65-2/3-10 ) 25
Bold Grain % Sugar Prod. 92.00 94.47 94.04
F 23 |Raw Sugar Reprocessing Qtls. 0.00 0.00 0.00 0.00 0.00 0.00 0.00
24 |Sugar In Process ats. 4574.25 4574.25 16000.00 2255.00 2255.00 28858 13930.32
25 |Molasses In Process atls. 3970.43 3970.43 11000.00 2102.18 2102.18 95.58 12213.07
96 |Steam Consumption % Cane 66.49 66.49 41.00 74.40 74.40 46.26 4399
27 |f xhausL‘C;;d_cnsate Return % Steam 50.69 50.69 92.00 52.30 $2.30 93.01 92.69
78 a|Power Generation KWH 29070000  290700.00 78000000 17530000] _ 17530000] 37650000} 4783900.00
78 bl 1otal Power Consumption KWH / MT Cane 1837 18.37 433800.00 65.19 65.19 37.43 35.76
28-c|Power Export KWH 18960.00 18960.00 46200.00 6200.00 6200.00 2912000  290200.00
59 | mill Extraction 96.07 96.07 96.75 96.60 96.60 96.08 96.25
30 |Red. Mill Extraction 96.48 96.48 97.50 96.70 96.70 97.02 96.78
“31.a| Water at Vacuum filter % Cane 458 458 4.50 5.09 5.09 6.68 4.03
31 b Water at PAN-A+Ref. % Cane 0.00 0.00 2.50 0.00 0.00 1.94 1.89
31.c|Water at PAN-B & C % Cane 117 117 2.00 0.00 0.00 7.54 104
47-a| Raw Water Consumption (Ind.} cu.m 600.00 600.00 0.00 0.00 0.00 0.00 0.00
57-b|1 roated water Re-cyleced (STP, ETP, CPU) cu. m 0.00 0.00 0.00 0.00 0.00 0.00
35 c|Net Treated Water Discharge Lts/Ton 0.00 0.00 145.00 0.00 0.00 0.00 0.00
13 6| MLSS (ETP) % 25.00 0.00 25.00 23.00 0.00 30.00 0.00
_iTa‘ Atmospheric Temperature - Max oC 27.00 0.00 27.00 27.00
-33_6_I;Lmosphcric Temperature - Min oC 13.00 0.00 12.00 17.00
33-c|Rain Fall inches 0.00 0.00 0.00 0.00
33-d| Humidity % 82.00 0.00 85.00 77.00
34 | Cane Yard Balance atls. 39100.00 20000.00 31800.00 26704.23
35.0|Down Time Total Hours 00:14 00:14 453 00:26 00:26 02:54 08:43
85 BE‘eason for Variance
'35, ¢|stoppage Details New Mill-Cane carrier problem by DCS(09:20 AM - 09:35 AM) 00:15Hrs.
IS New MIIl-IRC no.3 Tripped off.{08:40 PM - 08:50 PM) 00:10Hrs.
36 | Duration of Reduced Crush Scason 2022-23 started at 8.00 am on date 08.12.2022
B - o Tt NALLE
For Balrampur (P I T |
7

eral Manager
legal & personal)
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:.,;/\ﬁvv UTTAR PRADESH POLLUTION CONTROL BOARD
Q‘?‘%‘ﬁ'ﬂ “ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
ol Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 24/12/2021

144719/UPPCB/Basti(UPPCBRO)/CTO/air/BALRAMPUR/2021

To,
Shri Rajeev Agarwal
M/s Balrampur Chini Mills Limited Unit Balrampur Divsion Sugar
PO Balrampur, Distt Balrampur (UP) , BALRAMPUR,271201
BALRAMPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. Balrampur Chini Mills Limited Unit Balrampur Divsion Sugar

Reference Application No. 14398647 Dated : 24/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Balrampur Chini Mills Limited Unit Balrampur Divsion Sugar. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2% This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chiet Environmental Officer, Circle-6
PRADEEP S8 sty
Enclosed : As above SHARMA 220211225
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
Chief Environmental Officer, Circle-6

| o, PRADEEH 0 2o
For Balrg@pur ghini Mills Ltd. SHARMA P53y

Cral Manager

olidit

&by
| & Personal)
(Legal & @ Cw)



3(a)

3(b).

3(c) .

U.P. Pollution Control Board

Dated : 24/12/2021
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing 12000 TCD Sugar Cane
Crushed & 18 Megawatt Co-generation .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 80 TPH Boiler| Baggasse 1 Particulate |As per E (P) A
Matter Rules, 1986
2 02 Boilers Baggasse 2 Particulate |As per E (P) A
having Matter Rules, 1986
capacity 64
TPH each
3 40 TPH Boiler{ Baggasse g Particulate [As per E (P) A
Matter Rules, 1986
4 32 TPH Boiler| Baggasse 4 Particulate |As per E (P) A
Matter Rules, 1986
5% 30 TPH Boiler; Baggasse 5 Particulate |As per E (P) A
Matter Rules, 1986

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard

1 1 Particulate Matter | As per E (P) A Rules,
1986

2 2 Particulate Matter | As per E (P) A Rules,
1986

3 3 Particulate Matter |As per E (P) A Rules,
1986

4 4 Particulate Matter | As per E (P) A Rules,
1986

5 5 Particulate Matter | As per E (P) A Rules,
1986

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time . @
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Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
The industry shall obtain prior consents in the event of any addition of new emission generation

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle 160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent is valid for the production of 12000 TCD Sugar Cane Crushed & 18 Megawatt Co-
generation only.

2. The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.

3. The unit shall submit the point wise compliance report of the previous CTO issued by the Board
for the year 2021 within a month failing which consent would be deemed void.

4. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise

generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

5. The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply
with the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Plastic Waste Management Rules, 2016 as amended.

6. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void.

7. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier
will suspended during the pendency of the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will be deemed to be restore subject to the effective date of
revocation of the closure order, with imposed conditions thereof.

8. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the

provisions of Law.
:



Digitally signed b
Issued with the permission of competent authority . PRADEEP | pearezs sranva

SHARMA D55
For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer, Circle-6
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AN ~F UTTAR PRADESH POLLUTION CONTROL BOARD
“‘e%‘hl;ﬁ’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
bid

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 24/12/2021
144856/UPPCB/Basti(UPPCBRO)/CTO/water/BA
LRAMPUR/2021
To,

Shri Rajeev Agarwal

M/s Balrampur Chini Mills Limited Unit Balrampur Divsion Sugar
PO Balrampur, Distt Balrampur (UP) , BALRAMPUR,271201
BALRAMPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. Balrampur Chini Mills Limited Unit
Balrampur Divsion Sugar

Reference Application No :14411750 Dated :24/12/2021

15 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Balrampur Chini Mills
Limited Unit Balrampur Divsion Sugar is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

This consent is valid for the period from 01/01/2022 to 31/12/2023 .

B In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmantal Officer, Circle-6
PRADEEP Zeuy 2
Enclosed : As above SHARMA D535 0530
(condition of consent):

Copy to:
Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.

Chief Environmantal Officer, Circle-6
PRADEEP Satyoey
SHARMA 3526540550

96 ()

(Legal & Personal)



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.Balrampur Chini Mills Limited Unit Balrampur Divsion Sugar
vide

Consent Order No. 14411750/ Water Dated : 24/12/2021
CONDITIONS OF CONSENT

1. This consent is valid for the approved production capacity of 12000 TCD Sugar Cane Crushed&18
Megawatt Co-generation .

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
1 Domestic 120 KLD STP
2 Industrial 2400 KLD ETP
4. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4{a) The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant
S.No Parameter Standard
1 Oil & Grease As prescribed by Hon'ble

NGT order dated 30.04.2019
in O.A. No. 1069/2018

2 Oil & Grease As prescribed by Hon'ble
NGT order dated 30.04.2019
in O.A. No. 1069/2018

3 Total Suspended Solids As prescribed by Hon’ble
NGT order dated 30.04.2019
in O.A. No. 1069/2018

4 CoD As prescribed by Hon'ble
NGT order dated 30.04.2019
in O.A. No. 1069/2018

Quantity of Discharge 120 KLD

6 BOD As prescribed by Hon'ble
NGT order dated 30.04.2019
in O.A. No. 1069/2018

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.

(¢)]




4(c)

10.
11.

125

13.

14.

15.

16.

17.

18.

19.

20

Industrial Effulant

S.No Parameter Standard
it Total Suspended Solids As per E (P) A Rules, 1986
2 BOD As per E (P) A Rules, 1986
5 COD As per E (P) A Rules, 1986
4 Qil & Grease As per E (P) A Rules, 1986
o) Quantity of Discharge 2400 KLD

Loading Rates for different soil textures.
S.No | Soil Texture | Loading rate in m3/Ha/Day

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

The impact of treated effluent application on land is to be included further in E.I.A. studies,
involving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

&



1. This consent is valid for the production of sugar capacity 12000 TCD Sugar Cane Crushedé& 18
Megawatt Co-generation only.

2. The industry shall submit the valid NOC from State Ground Water Department for abstraction of
ground water within 03 months from the issuance of this CTO.

3. The industry shall maintain strict supervision upon fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

4. The E.T.P. unit operation line up Strengthening is to be maintained.

5. The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 x7
Hours basis.

6. The E.LA. studies shall include comprehensive study of water & waste water balance in Addition
to the adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.

7. The industry shall deploy self-monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.

8. The industry shall also explore treated effluent re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.

9. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2021 and the audited balance sheet for the current year and the details
of fees deposited within a month failing which consent would be deemed void.

10. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/ plant machinery failing which
consent would be deemed void.

11. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void.

12. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

13. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will suspended during the pendency of the closure period and after ensuring the compliance
and after revocation of closure order, the CTO will be deemed to be restore subject to the effective
date of revocation of the closure order, with imposed conditions thereof.

14. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

Digitally signed b
Issued with the permission of competent authority . PRADEEP ;sete stanma
Date: 2021.12.25
SHARM 12:t02:5? +05'30"
For and on behalf of U.P. Pollution Control Board .



Chief Environmantal Officer, Circle-6
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=~ UTTAR PRADESH POLLUTION CONTROL BOARD
‘*“e‘%}' o TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

Ref. No : 14324/UPPCB/Basti(UPPCBRO)/HWM/BALRAMPUR/2021
Dated :09/06/2021

To,
M/s Balrampur Chini Mills Limited Unit Balrampur Divsion Sugar
PO Balrampur, Distt Balrampur (UP) ,BALRAMPUR,271201

Tehsil :Balrampur
District :BALRAMPUR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 14324 and 09/06/2021 .
2% Reference of application (No. and date) 12168126 and 07/05/2021 .

38 Mr Rajeev Agarwal of M/s Balrampur Chini Mills Limited Unit Balrampur Divsion Sugar is
hereby granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at .

Details of Authorisation

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.

1 Cat. 5.1 used oil Mix with Bagasse/ burnt in boiler | 10.8 KL/Annum

1. The authorization shall be valid for a period of 06/05/2026 from the date of issue of this letter

2 The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

7x The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .
25 The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

oY The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at

regular interval of time .
'is Ltd, @ D)
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6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7 It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9 The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1. This Authorization is only valid till the industry is complying and has the valid CTO under Air
(Prevention and Control of Pollution) Act 1981 as amended and Water (Prevention and Control of
Pollution) Act 1974 as amended otherwise this Authorization will automatically become Null and
Void.

2. The authorization shall be valid upto dated 06.05.2026, if not suspended or cancelled earlier.

3. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

4. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

5. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (¢) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.
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6. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

7. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
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